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INTRODUCTION

I, the Chairperson of the Standing Committee on Defence (2022-23), having been
authorised by the Committee, present this Thirty-sixth Report (Seventeenth Lok Sabha) on
Demands for Grants of the Ministry of Defence for the year 2023-24 on ‘Army, Navy, Air
Force, Joint Staff, Ex-Servicemen Contributory Health Scheme and Sainik Schools
(Demand Nos. 20 and 21).

2. The Demands for Grants of the Ministry of Defence were laid on
08 February, 2023 in Lok Sabha. The Committee took evidence of the representatives of
the Ministry of Defence on 20, 22 and 24 February, 2023. The draft Report was considered
and adopted by the Committee at their Sitting held on 16 March, 2023.

3. The Committee wish to express their thanks to the officers of the Ministry of Defence
and representatives of the Services/Organisations for appearing before the Committee and
furnishing the material and information which the Committee desired in connection with

examination of the Demands for Grants.

4. For facility of reference and convenience, Observations/Recommendations of the

Committee have been printed in bold letters in Part |l of the Report.

New Delhi; JUAL ORAM
17 March, 2023 Chairperson
26 Phalguna, 1944 (Saka) Standing Committee on Defence



REPORT

CHAPTER - |

ARMY

The Committee are aware and it is well-understood fact that Army is the land
component of the Armed Forces. Indian Army strengthens the idea of India and lives by
national values. Army is dedicated to preserving national interests, safeguarding
sovereignty, territorial integrity and unity of our Nation. The challenges before Army include
thwarting proxy wars, arresting internal threats, assist the Government and the people of
India during all needs and crises such as natural disasters etc. The budgetary demands for
Army are contained in Demand Nos.19 and 20.

1.2 For examination of the Demands for Grants of Army for the year 2023-24, the
Committee had sought from the Ministry of Defence a statement indicating the proposed
and earmarked outlay at Budget Estimate (BE), Revised Estimate (RE) and actual
expenditure for Army during the last five years including 2022-23, separately for Capital and
Revenue segments along with projection and allocation in the BE 2023-24. The details
submitted to the Committee are tabulated below:-

A. REVENUE (Rs. in Crore)

Year BE RE Expenditure
Projection |Allocation Projection |Allocation

2018-19% |1,51,814.73| 1,27,059.51] 1,41,456.91] 1,29,812.34] 1,34,241.38
2019-20 [1,52,321.32] 1,40,398.49| 1,52,424.82] 1,42,773.83[ 1,42,529.38
2020-21 [1,65,228.28] 1,45,785.88| 1,563,436.68] 1,44,545.67 1,39,903.33
2021-22 [1,70,705.28] 1,47,644.13| 1,68,657.23] 1,57,619.06 1,57,092.05
2022-23 [1,74,038.35] 1,63,713.69| 1,80,526.71] 1,73,335.62[ 1,27,935.76"
2023-24 [1,84,989.60 1,81,371.97 - - -

($ - Excludes Military Farms and ECHS which were shifted from Army to modified
Grant -MoD(Miscellaneous) in FY 2016-17 and reverted back to DSE in FY 2019-

20).

*Figure upto December, 2022.
Note: RE 22-23 and BE 23-24 figures are subject to approval of the Parliament.




B. CAPITAL (Rs. in Crore)
Year BE RE Expenditure
Projection|Allocation |Projection|Allocation

2018-19%| 44,572.63| 26,815.71] 41,614.41] 26,815.71] 27,438.66
2019-20 | 44,660.57| 29,511.25 46,032.00] 29,666.90] 29,000.88
2020-21 | 50,373.60[ 32,462.38 39,019.17| 33,283.28] 26,320.93
2021-22 | 51,492.10[ 36,531.90| 38,344.90| 25,377.09] 25,130.94
2022-23 | 46,844.37| 32,115.26| 32,598.49| 32,598.49] 21,600.25*
2023-24 | 37,341.54| 37,341.54 - - -

($ - Excludes Military Farms and ECHS which were shifted from Army to
modified Grant -MoD(Miscellaneous) in FY 2016-17 and reverted back to DSE
in FY 2019-20).

*Figure upto December, 2022.

Note: RE 22-23 and BE 23-24 figures are subject to the approval of the
Parliament.

Revenue Budget

1.3 The Committee understand that the Revenue budget comprises of two main
components, salary and non-salary. A major portion of the budget head primarily goes for
salary expenses which is a fixed expenditure. The non-salary expenditure caters to the
expenses on stores, ration, transportation, fuel, etc. which are essential for regular training
and operational preparedness of the Army. In Budget Estimates (BE) for FY 2023-24,
against Revenue Head, projection of Army was Rs. 1,84,989.60 crore and allocation to be
made is Rs. 1,81,371.97 crore, hence allocation lessened by Rs. 3617.65 crore. In case of
Revised Estimates (RE) for FY 2022-23, under Revenue head, Army’s projection was Rs.
1,80,526.71 crore and allocation made was Rs. 1,73,335.62 crore. The allocation is short of

demand by Rs. 7191.09 crore, however, the expenditure incurred till December 2022 was
Rs. 1,27,935.76 crore.

Capital Budget

1.4. Capital Budget cardinally provides for expenditure on modernisation, enhancement
of force level, infrastructure development, etc. Under Capital Head, in BE for FY 2023-24,
Army’s projection was Rs. 37,341.54 crore and the same amount was allocated to it. There
is no deduction allocation vis-a-vis demand, though it is quite less than BE 2022-23
projection of Rs. 46,844.37 crore. In RE 2022-23, the projection of Army was Rs. 32,598.49
crore and there was no deduction in allocation. However, the expenditure in three quarters
of FY 2022-23 i.e. upto December 2022 was only Rs. 21,600.25 crore.



1.5 During oral evidence, on under utilization of budget, the Chief of Defence Staff
apprised the Committee as under:

“Toel rer I TSdel hidee doie & gANT Rearde o, g QT Jfeargaiere fhar
&1 Most of the things, at least on the revenue part, 1 Te&or # &Y S off 3T
Reraraaie &, g8 St &7 § 98 W9y & e & o § 31 Slca & e & o gl
&g 7 30 IR THR o1, S 7 370ehr Reparasicy o1, SIS "I A&, T fp
TITeT § 3M1aR 3iTel 3@ ST ar 30-40 Tie 59 §| Hied I Rearraie o wrdr fga
J Al

Further, a representative of Army submitted as under:

TR, 391 ST AT ol RIS hl dT hel, Sif shidco Jolc 38 ATl o [T g, T8 § oIl 39
Tl T HiC TFAUSIIR § Hhided g8 & 33X 3R S committed liabilities of the
previous year NFIRHAT & foIT TelTeHe fRAT§ | 379Tel 3 18 hieT Thea g, 350 &
70 ST a5 o 37ETST o 37e3 373Tel T W BI9TT |

On the question of whether this amount is sufficient, | would like to say that this is
a function of our capacity to manufacture and produce. gl EUIC & FUT ST AT

TEd o, we are going in for domestic production. The capacity of the domestic
industry is increasing by every month. foe® IR & gHa el 3T Torsh fohar am, St
Aerel SR ST & 3T FRAEE, g Ravfafea se wre|

G, §HE! g HY AT ARV o 3737y SeTer2retel ATST & 36 il Blelld &, HABecad
T &, Torder ... T T GehdT §, 3T &5 el @I & ohd gl It is a function of
economy. Its GDP is higher. But having said that, AR RearR#ic 3%Hd §, &
mwmm@mmwm@wmm 379R 9 §HAAT AT
T TTEdT § T §H HAT3ecoT e¥al T STAHTA H3T| So, the amount of investment that
we need to defend is much less than for his requirement to do an offensive. g8H
Tg AT IATIE & [ EHIR U HTthiedd el T &THAT 181 &, &H dg &THATIEA & | §ART
TATAFAT & Toh 837 TREIRT SERIET F A Y, Having said that, Tg I TIMAR
eIl BT §, ATSATSNLIT T FAATI off TeTdT I8l &1 & 3MTYeh! 3TRATHsT &oTl AR
¢ Toh G HITALT H AT FAET §1 ITTeTHE T b T 37 $AT ¥ H hIS AT 16T ¢ | But

definitely, in the coming years, you will see much more agility in domestic
manufacturing and domestic procurement.”




1.6

As regards to need for modernisation and technological upgradion on a war footing

the Chief of Defence Staff submitted as under:

1.7

“Sir, the hon. Member’'s concern is about the Defence R&D budget. While the
FA(DS) will be able to give you the correct figures and how we have increased this
R&D budget, | would just like to draw the attention of the Committee on two things.
One is the Defence R&D budget which has been given to the DRDO. That is one
part of the budget. There are also DPSUs who have their own budgets for Defence
R&D. I had recently gone to BEL. They have an innovation centre. They spend some
part of their profits on R&D.

Similar thing is happening in private sector. It is not only us who are funding under
iDEX and Technology Development Fund to private sector for R&D, but they
themselves also spend a lot of money on R&D, etc. While all this is meagre as
compared to expenditure incurred by developed countries, like America or China, but
a big headway has been made. We should not consider the Budget which is only
related to DRDO which has been given for Defence R&D but we should consider it in
its entirety. Then, probably that will give you a better and a more holistic kind of a
picture.”

Further, Financial Advisor (DS) clarified in this regard:

“I would just like to mention two things. The Budgetary allocations for Defence are
a function of two aspects. One is the demands projected by the Army based on
their requirements, and the other is the expenditure which they have been
incurring in the past. It is the balance of the two. | would just like to mention that in
the past five or six years, the expenditure of the Army as far as the capital is
concerned, has been in the range of Rs. 25,000 crore to Rs. 28,000 crore. Despite
that, during the last year the Budget which was based on their demand, has been
Rs. 32,000 crore, including modernization. During the current year, it has been
increased to Rs. 37,000 crore. It is based on the demand which the Army has
projected. It has already been increased. This also includes the roads which we
were talking about earlier. Apart from the money which has been given to us for
roads in the Army Budget, Rs. 5,000 crore was also allocated for the Border Road
Organisation. That also complements the Army. So, the actual spending is much
more than what is reflected in the Army Budget. That Rs. 5,000 crore goes entirely
for the Army.”

On the issue of huge gap between projection and the allocation, a representative

briefed the Committee as under:

“Thank you Sir. This aspect of projection was brought out earlier also by the
Committee during the MoD presentation. That projection is done around the time
between July and September for the next financial year. So, when we do that
projection, it is a rough estimate as to what we will require. As we come closer to
the financial year, we become more accurate with our assessment. It is an iterative
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process which we follow with Defence Finance in the Ministry of Defence Finance.
Ahead of that, as FADS had explained, they have an iterative process with the
Ministry of Finance.

Whatever we have been allocated at the beginning of the financial year, | agree
with you that it is below the actual projections. However, it is much more this year,
when we see the salary component it is exactly equal to the demand. The non-
salary component is short only by about Rs. 3,600 crore.

This is an unprecedented jump. We have never had a 30 per cent increase at the
BE stage. This year, we have got 30 per cent increase. What it will enable us to do
is that we will be able to carry out better planning for the rest of the financial year.
We will be able to from now itself have long lead schemes. Otherwise, what
happens is that when we get money towards the end of the year, we cannot
execute a long lead scheme at that stage.

Coming to the specifics of your question that if there is Rs. 6,000 crore short,
hypothetically, how do we manage that? What we do is that | explained to you that
there are these minor heads under which we utilised the NSR component, that is
the Non-Salary Revenue component. Now, in that there are priority heads, which
we cannot do without because they are operational related. They are our
requirements of operational works; our requirements of transportation of troops
from one place to the other; the AOC stores, which are the ammunition, the
equipment for our jawans, these receive the highest priority and they are given the
full allocation or the maximum allocation.

For the remaining, such as we have got Medical and Veterinary Stores as also
works. Works is the one, which is a large chunk, but here normally we end up
falling short of money, which is not the case this year. So, we manage it in this
matter that we make the allocation less over here. Here, we can absorb later on
when we get more money at the Supplementary Stage or at the RE stage. This is
how we are able to manage our requirements.”

1.8  On the reduced projection of capital for the year 2023-24 in comparison to 2022-23,
a representative submitted as under:

“Sir, firstly, the projections, as | explained, were done when we projected those
Rs. 47,000 crore, that would have been somewhere in the middle of the previous
financial year. As we moved along, the actual projections came down and we were
able to get what we wanted from the Ministry of Defence.

The example, which | would like to share with you is that in the year prior, we were
not able to expend money almost Rs. 10,500 crore because of the COVID
pandemic, which were largely made-up during the current financial year. Now, for
the coming financial year, that is 2023-2024, whether the money is adequate or
not, the allocations are exactly equal to what we have asked for. This is the first
time that we have got 100 per cent allocations.

11



But your query was that why have we reduced our requirements from Rs. 47,000
crore last year to Rs. 37,000 crore, the figure that we have given this year.

Regarding the process of estimation, earlier when we were not automated and
when we did not have a full idea of how much the committed liabilities would be,
we tended to ask for a little more and it was generally accepted that we got a little
lesser than that. But, of late, in conjunction with the Ministry of Defence and the
Ministry of Finance, we have got much more clarity on our committed liabilities and
the new schemes which are coming up. We have a full assurance. If you see, we
have got more money during the supplementary as well as the RE. Therefore, our
estimates have become absolutely as per our requirement and more accurate.
Because of that, we have brought it down. We already have an assurance from
the Ministry of Finance that more money will be given in capital if required.”

Further, on the subject, Financial Advisor (DS) stated:

“Sir, | will try to address a part of your question. The first question was about whether
there is some kind of a jugglery which has been done through the Budget. We would
like to point out that right now the Government’s emphasis is on capital expenditure.
Whatever we are asking, we are getting. The exact figure is because of that.
Whatever army asked for was given. It was a rounded figure. It was Rs.1,62,000
crore that we asked for.

.......... Not at all, Sir. | would like to bring to your notice that the expenditure which
the Army makes, as | mentioned, is a function of what the demand and what they
actually have been expecting. If you see, you yourself mentioned, it is ranging
between Rs.29,000 crore and Rs.25,000 crore. Despite that, in the current year
Rs.32,000 crore has been given to the Army and we are hopeful that they will
expend that. We have increased it to Rs.37,000 crore. Though the trend of
expenditure does not show in the past, yet taking into account that that is needed,
we have done that.”

12



Percentage Share of Army Budget

1.9 The Committee desired to know the percentage share of Army budget, both in
Revenue and Capital segments, out of the total Defence Budget during the last five years.
The data furnished by the Ministry of Defence is tabulated below:

“‘Percentage share of Revenue and Capital allocation for Army out of Defence
Services Estimates (DSE) for the last five years is given below:

(Rs. in Crore)

Year BE (Defence Army %age Army %age Army %age
Service (Revenue) | share | (Capital) | share | (Revenue+ | share
Estimates)# Capital)

201819 | 2,79,305.32§ | 1,27,059.51 | 4549 | 26,815.71 9.60 | 1,53,875.22 | 55.09

2019-20 3,05,296.07 | 1,40,398.49 | 4599 | 29,511.25 9.67 | 1,69,909.74 | 55.66

2020-21 3,23,053.00 | 1,45,785.88 | 4513 | 32,462.38 | 10.05 | 1,78,248.26 | 55.18

2021-22 3,47,088.28 | 1,47,644.13 | 4254 | 36,531.90 | 10.53 | 1,84,176.03 | 53.06

2022-23 3,85,370.15 | 1,63,713.69 | 4248 | 32,115.26 8.33 ] 1,95,828.95 | 50.82

(# DSE includes Army, Navy, Air Force, Joint Staff, DRDO, Ordnance Factories, NCC,
& DGQA Budget)

($ - Excludes Military Farms and ECHS which were shifted from Army to modified Grant
—MoD(Miscellaneous) in FY 2016-17 and reverted back to DSE in FY 2019-20)

1.10 There is an evident decrease in percentage share of revenue budget of Army out of

Defence Services Estimates from 45.49 per cent in 2018-19 to 42.48 per cent in 2022-23 and
in capital budget share from 9.60 percent in 2018-19 to 8.33 per cent in 2022-23.

Budget for Modernization

1.11 The Committee were apprised that in the Defence Services Estimates (DSE), there
is no separate allocation of funds for Committed Liabilities (CL) and New Schemes (NS). In
the FY 2022-23, an amount of Rs. 25,908.85 Crore was allocated to Army at BE stage
under Capital Acquisition (Modernization) Head. Further, earmarking between Committed
Liabilities and New Schemes is carried out by Service HQrs based on prioritization among
the projects/schemes and the progress of contractual milestones. Against these allocations,
an expenditure of Rs. 18,503.87 Crore (upto December, 2022) has been incurred in FY
2022-23. Keeping in view the pace of expenditure, additional funds to the amount of Rs.
1,142.15 Crore were allocated to the Army in RE 22-23 over BE 22-23. Surrender, if any,
will be known at the time of finalization of Modified Appropriation of current financial year
2022-23.
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1.12 The Committee were further apprised through a written submission as under:

........ that Under Modernisation (Capital Acquisition) Head, Army had sought
additional allocation of Rs. 16,293.19 Crore in first supplementary and Rs.
13,400.08 Crore in second and third supplementary stage in FY 2018-19 for
meeting expenditure on account of: Committed Liabilities for HAL projects; cash
outgo for Apache; vehicles being procured ex-trade by MGO; emergency power
procurement and critical 10(i)) and Committed Liabilities of existing contractual
terms and liabilities including impact of CATSAA. However, the Ministry did not
receive any additional allocations at the Supplementary stages.

In FY 2019-20, Army had sought additional allocation of Rs. 13,978.42 Crore in
first supplementary and Rs. 8,118.00 Crore at second supplementary stage under
Modernisation (Capital Acquisition) Head for meeting expenditure on account of:
committed payments to HAL, foreign Committed Liabilities, DPSUs, Brahmos and
Pvt. Vendors, and procurement of critical vehicles to meet the operational
requirements. However, the Ministry did not receive any additional allocations at
the Supplementary stages.

In FY 2020-21, Army had sought additional allocation of Rs. 7,300 Crore in first
supplementary to cater for shortfall towards Committed Liabilities, emergency
powers-2020 and requirement for construction of offices in connection with Central
Vista Project. No additional funds were sought at second and final supplementary
stage under Modernisation (Capital Acquisition) Head.

Under Modernisation (Capital Acquisition) Head, Army had sought no additional
allocation at first, second and final Supplementary stages in FY 2021-22.

Army had sought no additional allocation at first stage in FY 2022-23 under

Modernisation (Capital Acquisition) Head.

1.13 Details of additional requirements projected by Army under modernization (Capital
Acquisition) at RE stage and the allocation made during the last five years are as under:-

(Rs. in Crore)

Year BE RE Additional funds RE
Allocation | Projection projected at RE | Allocation
stage over BE
allocations
2018-19 | 21,338.21 34,738.29 13,400.08 | 21,168.21
2019-20 | 23,000.63 36,979.05 13,978.42 | 23,517.31
2020-21 | 26,068.61 31,961.00 5,892.39 | 26,068.61
2021-22 | 30,636.90 30,636.90 0.00 19,485.09
2022-23 | 25,908.85 27,051.00 1,142.15| 27,051.00

Note: RE 22-23 figures are subject to approval of the Parliament.
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“The allocations made above at RE stage were based on pace of expenditure,
critical requirement of other Services and overall resource envelope available
under Capital Head. It may be added that the allocated funds are optimally
utilized towards operational activities. If required, the schemes are reprioritized to
ensure that urgent and critical capabilities are acquired without any compromise
to operational preparedness of the Defence Services.”

1.14 The Committee desired to know whether there is any provision in the budget for
drones, a representative of Army submitted as under:

‘A1 $Fc 7 eq T SEAATH & T &1 el 3oTaT-3707eT hEH & o F g1 &1 Teh g5
Todlegs 3 gl Ush ST Todlegs 39 § 3R Tdh o3 Uieeeds
SfFearal/3TIRATST T &1 AR UrF Al fREA & e Alglg 81 T d W At
ST ticcegs dledl UsIRY oI dleld §, 98 Ueh §R 35T § dl 36 €¢ d&h
SHITAN 1A H 5[5 Feohll &1 3H TST o §HAR U HeclToH Telchied §| T 6
HEAT & 3{eT §HeT ACATSE held g FI Y 3T ScATeh H 3TAT FaT &, A ofiedr
I # STt ATEETE X Ghd & | 38 37TdT & Ifeie o eI AT DI Jod &, 377 ¥
$o 3fEfoieg o § 3R s Eaasdls Sidieht T st ¢, fo gl & 7 earrs fohar
%Iﬁmﬁaﬁwwmmﬁﬁisﬁﬂﬁmaﬁrdwd g, 39+ fav foaa Y
CICHIFH T S ¥, T8 HISlG & 3R 3R FEAAT Il §U g Ffdend A E & 1"

1.15 During the oral evidence, on the subject, through power point presentation, a
representative of Indian Army submitted as under:

“The modernisation budget would be utilized to make delivery-based payments
for weapons, ammunitions and other warlike equipment as also for payments
against new acquisitions. A number of acquisition schemes are in advanced
stages of approval, and we are hopeful of their fructification in Financial Year
2023-24. Emergency procurement powers assigned to the Indian Army in
October 2022 are being fully exploited to meet emergent requirements of
frontline troops deployed on the northern and western borders.”

Planning and Procurement

1.16  On planning and procurement, the Ministry submitted as under:

“‘Defence Capital acquisition is carried out in accordance with the Defence
Procurement Procedure (DPP)/Defence Acquisition Procedure(DAP) and
undertaken through Ten years Integrated Capability Development Plan(ICDP),
Five Years Defence Capability Acquisition Plan (DCAP) and Annual Acquisition
Plan (AAP).The cases listed in the approved Annual Acquisition Plan (AAP) are
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progressed as per the DPP/DAP provisions and funds allocated and budgeted
under the capital Acquisitions heads of concerned Service for the given financial
year.

Details of AoNs accorded for Army during last financial year 2021-22 and current
Financial year 2022-23 (upto 31.12.2022) are given below :-

2021-22 2022-23 (upto Dec,2022)
No. of AoN Value (Rs. in Cr.) | No. of AoN Value (Rs. in Cr.)

8 17,010.75 21 43,667.92

29 AoN worth about Rs. 60678.67 Cr. have been accorded during last Financial
year 2021-22 and current financial year 2022-23 (upto Dec,2022) which are under
various stages of the Acquisition process for induction of the equipment in the
services in subsequent years.

1.17 During the oral evidence, on the subject, through power point presentation, a
representative of Indian Army submitted as under:

“The emergency procurement powers were assigned to the Indian Army with effect
from October 2022. Procurement under these delegated powers has enhanced
the ISR and fighting capability of troops deployed in northern and western borders
manyfold. This was met with the positive response by the Indian industry.”

Indigenization

1.18 The Committee wanted to know about the efforts made by Army towards realization
of indigenisation and self-reliance. In this connection, it was informed by Ministry of Defence
that during the last five financial year (2017-18 to 2021-22) and current Financial year 2022-
23 (upto December, 2022), total 90 capital acquisition contracts have been signed for
capital procurement of defence equipment for Army, out of which 62 contracts worth about
84% of total contracts value, have been signed with Indian Vendors for capital procurement
of defence equipment.

1.19 Details of capital expenditure incurred on Indigenous procurement for Defence
Equipments by the Army for the last five year as intimated to the Committee are as under:-

(Rs. in Crore)

Financial Year Indigenous Procurement
2017-18 17,897.62
2018-19 17,690.47
2019-20 19,619.62
2020-21 17,446.83
2021-22 17,290.96
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1.20 On the issue of efforts towards indigenization a representative of the Indian Army
submitted as under:

“The Atmanirbharta initiative of the Government of India is fully supported by the
Indian Army through multiple initiatives and outreach to academy and industry
through the Army Design Bureau, the Directorate of Indigenization, the Army
Technology Board and a host of other establishments like Srijan Application,
Department of Defence Production and the iDEX initiative.

Modernization through induction of indigenous weapons and platforms is being
explored further. In the current Financial Year, AoNs worth Rs.99,569 crore have
been accorded for procurement of new equipment and weapons from indigenous
sources.”

Further on indigenisation, Chief of Defence staff submitted as under:

“Regarding indigenisation, you take it from 2014 onwards, there was Make In
India followed by Atmanirbharta or Indigenisation, whatever we actually started
has come true because of this Ukrainian crisis and now we realise that had we
been producing things indigenously, we would not have been dependent on
foreign sources. When we look at indigenisation of equipment and inventory
which we hold, we should look at two parts. One is capital equipment which we
are going to purchase like high quality and high-tech equipment which is rather
difficult and the other one is the segment which deals with spares, MROs and
things like that which is a large component like ammunition. This is the second
portion in which the volumes are huge and there is a capacity. It is not that our
nation is static. A large number of MSMEs etc. and a lot of people have showed
talent including in the private sector and it is largely driven by the private sector.
In the ordnance factories, we have carried it out because of the issues that you
mentioned. They underwent some kind of reforms. We have corporatized those
ordnance factories.

There are now seven kinds of DPSUs. They perform on a competitive
basis as a tender. Earlier, they used to place indents on ordnance factories. They
used to give the demand of 500 rifles and 5000 uniforms. Now, all that indent has
been turned into a supply order which has conditions like they have to give it in
time and the payments will be released accordingly. There is nothing for them
other than to compete and diversify. But that is a separate subject. That does not
come under my domain.

Are the costs of indigenisation competitive or not? When we start
anything, the cost will obviously be high. You will not get two or three people
even in the private sector to manufacture ammunition or rifles. There will be one
vendor only and the investment in R&D will be initially high. So, for a foreign
vendor who has been supplying, obviously, its cost will be slightly lesser. So,
cost-wise, | think we are still not matching. But it is better to do it indigenously
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even if it is a higher cost. That is what | would suggest so that we have a base.
Once we start doing it which the Government is doing now, in a large number of
things, we are doing only indigenously, probably, over a period of time, the cost
will also come down. The quality will also improve in the private sector as well as
the in the industry.”

Further CDS submitted:

....... Y, ATHAATONAT & IR & 30N §H a1d F, AN aGdT Fgraha 1 A a1
FEl, I TCHAATONIAT Y @ oY SHPT Ugell Asq & A ¢, o dob-
g 3R AeE-FHI0ST g1 AewITaEaerT & it ygar oasg AeF gl
ST §H ATCAATONTAT Y 91T FI I §, O9 §H Had AU Y g1 a1 T¢I HIIE § T
IHFF-TFATOUT FY ) AT Tt F T8 8, s6A gAN Ute D off amAfoer g1 g
AT voellhae §, FAY o 3AHT & 919 1 Fv 3R 36 g Y A0 @) smeow
FHH g Y US TrgATOAS F af00108 ST 9391 39 ST FT GIAGT §A dAter I
# afodem, Faiwl Qe gt daeforw 3R gl aiswedsfoo @t adt wow
T S ORE EAR @ aEET 0T 7T A9ew  FAAEd & ar F 3w
qdT S8l TRITI 3TT 39K &§F U ga1s STerer a1 Afowsd @ldea & af 3w 39,

Vintage and other cateqgory of equipment

1.21 During deliberations an issue regarding implementation status of the
recommendation made by the Standing Committee on Defence in 2018 that modern armed
force should have one-third of its equipment in the vintage category, one-third in the current
category, and one-third in the state-of-the-art category was also raised. A representative of
Army submitted as under:

“Sir, you are right. It was 30:40:30. 30 per cent was to be new generation
equipment, 40 per cent was to be current equipment and 30 per cent could be the
older generation equipment. Currently, the situation is, approximately, 15 per cent
is new generation equipment, around 40 per cent is current equipment, and the
balance is the older generation equipment. So, this is the transition that we have
to go about. There is some time to go before we are able to reach the ideal state
of 30:40:30.”
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CHAPTER - I

AIR FORCE

Air Force leverages airpower of the Armed Forces. For effective command and
control, the IAF has various commands, under which there are different stations and units
located at various places throughout the country. Humanitarian assistance during disaster
relief is another vital and momentous role of Indian Air Force. The budgetary demands for
Air Force are contained in Demand Nos.19 and 20.

2.2  The Committee had sought from the Ministry of Defence a Statement indicating the
proposed and earmarked outlay at Budget Estimates, Revised Estimates and actual
expenditure for Air Force during the last five years including 2022-23, separately for Capital
and Revenue segments along with projection and allocation in the BE 2023-24. The details
submitted to the Committee are as follows:-

A. REVENUE

(Rs. in Crore)

Year BE RE Expenditure
Projection | Allocation Projection | Allocation
2018-19 35,260.79 28,821.27 32,407.37 28,105.43 28,291.25
2019-20 34,849.50 29,601.69 40,382.40 29,951.69 30,124.31
2020-21 43,904.17 29,962.66 44,605.21 31,742.07 32,825.23
2021-22 44,992.90 30,652.53 48,816.59 34,283.02 34,375.46
2022-23 50,692.44 32,873.46 54,997.72 44,728.10 290,214.45*
2023-24 68,081.58 44,345.58 - - -
*Figures are upto December, 2022.
B. CAPITAL

(Rs. in Crore)

Year BE RE Expenditure
Projection | Allocation Projection | Allocation

2018-19 77,694.74 35,770.17 68,579.46 35,770.17 36,451.74
2019-20 74,894.56 39,347.19 81,301.99 44,947.19 45,104.23
2020-21 66,207.29 43,281.91 72,955.18 55,083.91 58,207.95
2021-22 77,140.56 53,214.77 71,176.39 53,214.77 53,217.19
2022-23 85,322.60 56,851.55 56,264.54 53,871.17 27,631.50*
2023-24 58,808.48 58,268.71 - - -

*Figures are upto December, 2022.
Note: RE 22-23 and BE 23-24 figures are subject to approval of the Parliament.

Revenue Budget

The Revenue budget comprises of two main components, salary and non-salary.

Major portion of the budget head primarily goes for salary expenses which is a fixed
expenditure. The non-salary expenditure caters to the expenses on stores, ration,
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transportation, fuel, etc. which are essential for regular training and operational
preparedness of Air Force. In Budget Estimates (BE) for Financial Year 2023-24, against
Revenue Head, projection of Air Force has been Rs. 68,081.58 crore and allocation to be
made is Rs. 44,345.58 crore. In case of Revised Estimates (RE) for Financial Year 2022-
23, under Revenue head, Air Force’s projection was Rs. 54,997.72 crore and allocation
made was Rs. 44,728.10 crore. The allocation is short of demand by Rs. 10,269.62 crore
and the expenditure incurred till December 2022 was Rs. 29,214.45 crore.

Capital Budget

Capital Budget chiefly provides for expenditure on modernisation, enhancement of
force level, infrastructure development, etc. Under Capital Head, in Budget Estimate for
Financial Year 2023-24, Air Force’s projection was Rs. 58,808.48 crore and allocation to be
made is Rs. 58,268.71 crore. There is a deduction of Rs. 539.77 crore in allocation vis-a-vis
demand. In RE, 2022-23 the projection of Air Force was Rs. 56,264.54 crore against which
an allocation of Rs. 53,871.17 crore was made, hence, Rs. 2393.37 crore short of demand.
However, the expenditure in three quarters of Financial Year 2022-23 i.e. upto December
2022 was only Rs. 27,631.50 crore.

2.3 During the deliberations on Demands for Grants 2023-24, a representative of Air
Force deposed to the Committee as under:

“SHA ST S Tehell ¥ o TRT Tellehe's Soie TfhRITeeT Ffeergst g3 ATl TaRmRT
& foIT SIA-318 A 1 T T31, TSTAT Fole Tellaheled § G &1 afY | 39K 39 solc
&I Hice 3R Weg # 9 313 ! Al Wy H Tl TSde @1 & 3R o
TS & T TellcheleT E3T AT, 38 AT fohaT 31T &1 I+ SoTe T Telhre
éﬂﬁﬁm%ﬁ?ﬁma‘aﬁaﬂaﬁ?@m% SOy feier, spreca=y, Aeead
RGeS 6T STl &1 39 g ¥ AiTerAFe 40-50 e SEegereT derll 3R
376X &7 Ferll A TR el 81 arg@er &1 AfRwa At worrsar Relfes sifoders #
fohT ST & S I HEaM USAT §, FHIGU 25 WHT 3T eI &ef ol H
TFHITSER e 7 & @ g1”

2.4  On a query regarding sharp decline in BE projection as compared to the last year’s
projection, a representative of Air Force replied:

“Sir, as far as projection is concerned, our projection last year was Rs. 85,000
crore and we finally got allocation of Rs. 57,000 crore which we consumed. This

year, the projection itself has been less because of this Russia-Ukraine war as

some of our deliveries are not taking place. So, we have already been told that
those deliveries will not take place. So, we have taken that part of the
component out. There is no point in projecting that. Otherwise, whatever we
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have been requiring, when we are making payments, it is stage-wise payment,

so we take into account any project that we get into, as to what is the stage
payment that is likely to take place in that year and based on that we project and
we do sometimes make changes even in that because certain things get delayed
because of the other countries involved, especially, and till now we have not had
any problem in terms of when we needed the money and we did not have. Both,
Russia and Ukraine are delivering things to us”.

Further on reduced projection, a representative submitted as under:

“Sir, as far as reduced projection is concerned, some part of it covers spares,
............. But there is a major project ...... where the deliveries have been
stopped because of the war going on. So, we had a major delivery in this year,
which is not going to take place. They have given us in writing that they are not
able to deliver it. That is why the major part of projection has been reduced”.

Percentage Share of Air Force Budget

2.5 The Committee desired to know the percentage share of Air Force budget, both in
Revenue and Capital segments, reasons of mismatch in projection, allocation and
expenditure, out of the total Defence Budget during the last five years. The data furnished
by the Ministry of Defence is tabulated below:
(Rs. in Crore)
Year BE (Defence | Air Force | %age | Air Force | %age Air Force | %age
Services (Revenue) | share | (Capital) share | (Revenue + | share
Estimates#) Capital)
2018-19 | 2,79,305.32% | 28,821.27 | 10.32 | 35,770.17 12.81 64,591.44 | 23.13
2019-20 3,05,296.07 | 29,601.69 9.70 | 39,347.19 12.89 68,948.88 | 22.59
2020-21 3,23,053.00 | 29,962.66 9.27 | 43,281.91 13.40 73,244.57 | 22.67
2021-22 3,47,088.28 | 30,652.53 8.83 | 53,214.77 15.33 83,867.30 | 24.16
2022-23 3,85,370.15 | 32,873.46 8.53 | 56,851.55 14.75 89,725.01 | 23.28
(# DSE includes Army, Navy, Air Force, Joint Staff, DRDO, Ordnance Factories, NCC, & DGQA
Budget)
($ - Excludes Military Farms and ECHS which were shifted from Air Force to modified Grant -
MoD(Miscellaneous) in FY 2016-17 and reverted back to DSE in FY 2019-20)

2.6 The Committee can see that there is an evident decrease in percentage share of
revenue budget of Air Force, out of Defence Services Estimates from 10.32 per cent in
2018-19 to 8.53 per cent in 2022-23. At the same time, there is a increase in capital budget
share from 12.81 percent in 2018-19 to 14.75 percent in 2022-23. It is quite less if
compared to allocation made in the year 2021-22, which was 15.33 per cent. However,
there is an increase in absolute terms under both revenue and capital heads during the
same time period.

Budget for Modernization

2.7 Inthe Defence Services Estimates (DSE), there is no separate allocation of funds for
Committed Liabilities (CL) and New Schemes (NS). Further, earmarking between
Committed Liabilities and New Schemes is carried out by Service HQrs based on
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prioritization among the projects/schemes and the progress of contractual milestones. In the
FY 2022-23, an amount of Rs. 52,749.98 crore was allocated at BE stage under
Modernisation (Capital Acquisition) Head (which includes Committed Liabilities and New
Schemes). However, no additional funds were allocated to Air Force in RE 2022-23 over BE
2022-23. Against these allocations, an expenditure of Rs. 25,770.81 crore (upto December,
2022) has been incurred in FY 2022-23. Surrender, if any, will be known at the time of
finalization of Modified Appropriation of current financial year 2022-23.

2.8 InFY 2021-22, Air Force had sought additional allocation of Rs. 11,747 Crore in first
supplementary to cater for shortfall towards Committed Liabilities, etc under Capital
Acquisition (Modernisation) Head. No additional allocation was received in First
Supplementary. In second supplementary, an additional amount of Rs. 17,848.65 Crore had
been sought to cater for Committed Liabilities, new schemes, and future operational
capabilities of IAF, etc. No additional allocation was received in Second Supplementary. In
Third and final batch of Supplementary, no additional funds had been sought by Air Force
under Capital Acquisition (Modernisation) Head.

2.9 In First Supplementary 2022-23, no additional funds were sought by Air Force under
Capital Acquisition (Modernisation) Head.

210 Details of additional requirements projected by Air Force under modernization
(Capital Acquisition) at RE stage and the allocation made during the years 2021-22 and
2022-23 are as under:-

(Rs. in Crore)

Year BE RE Projection Additional RE
Allocation projection at | Allocation
RE over BE
2021-22 | 49,320.77 67,169.42 17,848.65 50,090.77
2022-23 | 52,749.98 52,750.00 0.02 50,621.76

Note: RE 22-23 figures are subject to approval of the Parliament.

211 It may be seen from the table given above that Air Force’s allocation were increased
at RE stage by Rs. 770 Crore over BE 2021-22. However, no additional funds were
allocated to Air Force in RE 2022-23 over BE 2022-23 under Capital Acquisition
(Modernization) Head. The allocations made above at RE stage were based on pace of
expenditure, Committed liabilities of Air Force and overall resource envelope available
under Capital Head. The allocated funds are optimally utilized towards operational activities.
If required, the schemes are reprioritized to ensure that urgent and critical capabilities are
acquired without any compromise to operational preparedness of the Defence Services.

Planning and Procurement

2.12 When asked about details of the acquisitions planned for the years 2023-24 and
2024-25 including proposed dates of acquisition, revised schedules and funds expended on
the projects, the Ministry, in a written submission, replied as under:
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“‘Planned acquisitions for these years include Basic Trainer Aircraft (BTA) (HTT-
40), Medium Power Radar (MPR) (Arudhra), Indoor Free Fall Simulator (Vertical
Wind Tunnel), Close in Weapon System (CIWS), Additional Mirage 2000 Aircraft
(Twin Seater), Ground Based System (Khoj), High Power Radar (Replacement),
Design and development of Foldable Fiber glass Mat (FFM) for rapid Runaway
Repair for IAF, Six Additional Dornier-228 Aircraft, AL-31 Aero Engine for Su-30,
Wet Lease of Flight Refueling Aircraft (FRA), High Frequency (HF) Trans
receiver Static, DR-118 RWR for Su-30 MKI Aircraft, RD-33 Aero Engines for
MiG-29 Aircraft, Technical Position (TP) for BrahMos Missile at AF Station
Thanjavur and Wind Profiler”.

Indigenization

213 The Committee were briefed that Air Force is vigorously pursuing indigenisation and
expenditure is being done as per committed liabilities and internal earmarking of budget for
domestic capital acquisition. The Committee wished to be apprised about the details of the
acquisitions made by Air Force from indigenous sources during the years 2021-22 and
2022-23. In this connection the following details were furnished to the Committee:

‘(@) The details of Capital Acquisition (New Contracts only) made by Air Force
from domestic source during the last five year i.e. FY 2018-19 to 2022-23
(upto 31 Jan 23) and expenditure made during the same period is
mentioned below:

FY No of Total Expenditure (Rs in Cr)
Contracts Contract
Value
2018-19 36 1,156.20 17.90
2019-20 34 5,855.05 823.87
2020-21 63 49,455.53 6,541.38
2021-22 35 4,135.70 1,524.90
2022-23 27 2,454.75 345.75 (upto 31 Jan 23)

(b) Further, the expenditure incurred on Domestic Procurement from FY
2018-19 to 2022-23 (upto 31 Jan 23) under Capital Acquisition is as

under:
FY Expenditure (Rs in Cr)
2018-19 5,648.66
2019-20 16,461.54
2020-21 36,638.14
2021-22 29,911.37
2022-23 18,866.60 (upto 31 Jan 23)

2.14 On the issue of funds dedicated for acquisition from indigenous sources during the
year 2023-24, the Ministry in its written replies submitted as under:
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“Yes Planned cash outgo (Committed Liabilities) under Domestic Expenditure is
Rs. 29,316.56 Cr out of total allocation BE 2023-24".

2.15 During the deliberations on Demands for Grants 2023-24, on self-reliance and
indigenisation, a representative of Air Force deposed to the Committee as under:

“3MM9eT ST GHY ST el &, S SUIC Aol AT 9RA g, ST Aot Tger o
FeT AT foh 37377 g Uk Sold TS T g & HUaiT S3TCT i Y Hlawr <, elfohet
GANT 39=A ST hATTT 8, a8 off & o 81| sEfaT S ¢ 1% Fo st $uIe el
g3l 3R TRET ST # 19-20 &7 B &, A R T Sht g% 19 Pr 1 FHR HaAr
3T, difer g7 3T Y Ierar & on| S gt R §, 313l a8 o1 I W &1 S
114 TAHIGCH &I FI-LFC ¢, I6 65 T6Y U TG T8 §, AAfehed 3T Hegthaal HRd
# Q1| S ToreT AT I fEoigeT Y 6T &, AR O T HToRET 3R AT S IhT &
3R AR g 1 W ETH SAle 315d 81 Tohl ¢ 3T T AT e 7 8 gHhr g1 S
I &, 98 AR I W@l g l”

He further apprised the Commttee:

....... to add to the indigenisation part, | would like to also submit that we have
base repair depots in our country, which, for the last many years, have been
working towards indigenising many of the components, especially, those that are
required by us on a routine basis, like seals, washers in large numbers. We have
been largely successful in this. There are certain BRDs which specialised in this
process. HAL is already making the engine for the Su-30 in our country at
Koraput. So, a lot of elements of this are already getting indigenised. Of course,
to say that we will be 100 per cent independent, will never be possible. That is
sure”.

“Sir, on the third point, which you brought out, about indigenisation of
weapons, fortunately this is one area where we are on a very strong side. In the
last two or three years, after the crisis happened, a lot of push has been given to
indigenisation of weapons. A lot of our DRDO projects are now fructifying. We
are very confident. In two or three projects, we are already in the process of
integration. These are all long-range weapons with precision. So, we are looking
at that.

At the same time, with the foreign OEMs having now understood the
requirement of making in India, a lot of foreign companies are tying up with
Indian partners and those weapons are getting made in India. We are in the
process of placing orders on Indian firms for these weapons which are already
integrated. | think, in terms of weapons, we should be much more comfortable.
Hopefully, on the main cases of FRA and multi-role fighter aircraft, we should be
moving ahead quickly”.
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Force Level

2.16 On the strength of the Indian Air Force, through power point presentation, a
representative of Air Force submitted as under:

‘AT FISfTT H YEIT H BFX TIHFTE § HAT §| AT H
MRS5S Ty 42 BISER Tehd gl I 8, 3Heh Hehlaol 378l T T&ar 31 8, it 31erel
& Treil | Y S¢If 18T dfeh 2029 TF € Tehdl §| G ThaATgA AAT AALT H
SIS ¥ ol gNT, Tediv 3R TANRTGUT REae &l 3RTC FT Tohd g, AR
TH3RUGT &7 f38ee 39 R & FH & 6T ST& §1 59 ATcdgs
ATt oY 2@T ST ar gAY TS Sy ST &1 3mer T1-17, @-130 3K 3msTe 76
O gAY Tl 3R AIHT led Y &THAT H BT SSITBI 8T Tehl & | 37 § GRTeT STETST b
Tell T A1-295 @ Reold 2 @ &1 W-295 TFATT Y 7T & T=391T, I el bl Teh
81 TeT-32 I Recrasie T YE31 s ATSTH SiEdle QIhIFe & S5l I gl
TEAIE TFelle & aR & 9d13, fFas fBudigdic Ud Tdllgd ofdd W I 81 a8 § 3K
Tg AR GTaT WaierereT & Sl Segddc aldl &

¥efrTeet Flic #F wear Tafiea ¥1 30 Rioe $o @t 3 39 3 R =
BISHT e o geliehicey g5e gV &, 98 S U & <1 gU &1 omge gfefoard
gelehice ST8TeT Aol Aol Fellhltey & Sl T AN Tl T &1 Y& STl
FIAT TEIT | §, HET-17 TR & &, 370! 87 39S FAT A7 @I §1 3TH 3R
IS Y dl gellpieex folte, 37¢ah Fufaferd!, ssaer 3R Yoic Teed & fga@e
T

TR H AR el dTell J&TITEH HI 91T Y, Tg DT goal o8 @rdr g iR
37Tl SH ATl H §HART ThaTged H ST SHTHT 89T 3PN 3T S35 & @ ar I
AU B G & §, AE I A o fAfSTa 17 3R et o7 & &1 sqat o 3rferemier auet
Sf3fo=a ST BT W &l

ferely o oy e & Fo W A @14 § S Jeur & v sgd #gca ol &1
SoTh! §H FFIFCE SATAH hed ¢ | SAST Fdllecel T BIAT § olfdhel ISTS & T3ChA
ﬁrqu &1 AgcaquT et 37aT L § | SHH Follge RUGerd TIGHIHE §aT H gaR STgrel
o Rogel T 8, 313 A I ©g & 3R g 3 &l S @l o 91ag fohar
T ¥ TSI arfeier 3R ahelel e STl Tssegualvy Fgd &, 3130 gAR urg
I Taad &, or UfSRide T &l $59¢ Hled Pl UFACARRIT Iol @ gl ool
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USSeegdl SleTsll d SHNEBY & F9AF § | 3HF e, B8 3N USSeegd
TILGHTFE I SSFC el T TFHCARRIA NI &1 ©F TIRIT -321 Sgel &l
SIARB3N A A ¥ USSeogdHl A -Il Wiotae & ded modify far ST @1 gl

fester gefasia 3R wrgfasere sefosa & fav foae! sawcifas sefasa
gl ST &, &I S1S9T 737 STaTe & 33T 378fY U-319 Sigret & off fothe fAfaedr & @lier
g, T 87 39 AT H ASHS 31| 3PN AT H §HART STER ¢ @7 ST df 3T
TR T3hE Jershiel 1 g e’ 3ol & HecdquT el &1 $8 HISlelel &l 30N
3T S @ TR ¥9F H ¢fther fe@rar g, 39 ¢fther o oy Alfdey ar T
sicdae 3iT% TR 3% TR & fhar J1ar 81 38# Aega & 3R 30 I i TR AR
Iy 73797 AT-IFT Fhalat &t §1 I§ TR &1 IRT sicdsd TUsh 3¢laes TN HATS US
Feld ATeH T FAT ST § N ARG H S 37 5359 deas §1 39 ar
Acds H IR HI$ GEUTST TrAT ST § o IHR! delol Hiel & fovw fohall o worg
T T ST T3 918 W Ed ¢ S ATl 41 aR Thesd [P0 310 & SHifd =1
T ATl gt OX fohT a0 & | §f Ehedol ol 36T I 3 fAws foham Sirar
¢ 7o gaUTST T HIALT STEToT § I7 IS GHT HT SigTeT o1

2.17 On the issue of squadrons strength, during the oral evidence, a representative of
Indian Air Force submitted as under:

“SiY 31 TFATSH I 42 THFATSH Ih el I 91 &, H Ael gl IS Toh g el
% Q1T | & TAoel gl el & SHIRALN FY @ & 37T ot B, wAfehed o oI
Bl &, TSIeTel Bicll T Bl 81 GENT, S8 g8 Tautd & fohdll 3© W $& STerel
A &, 85 ST 40 TrHT T1fgU &, 9 SThT THYT Ugol T8 SITeT AT &| T 379 AT
e 8, 3730 ofY gAY 9T 40 T &1 STETT FH T & 1

Further, a representative of Air Force added:

“TR, e g YT HIR ¢ foh Ig el ek T g1, offhet 3180 & 5/ Yo =
® g, e UIFaRAT # ST 3188 ¢ W §, 39K Al 3R 391K &7 114 STgreir &l
SO gYaT &, & 2030 deh 29 ¥ 31 TS & o1 3§ Hehdl &1 & 3TY o o187
ST | AR THET 21 SIETSIT &l Bol-31T3¢ el ST 1"

2.18 Further on the subject, the Ministry was asked on the LCA induction in squadrons
and is Air Force is comfortable with this, a representative of Air Force submitted as under:
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“As far as LCA and other type of aircrafts are concerned, in every Air Force,
we will have to have a mix of all types of aircrafts because every aircraft has a
certain role. You cannot have all aircrafts of one class. As far as LCA is
concerned, it does fit in. We have to remember that it was designed as a
replacement for MIG-21. The aircraft has come up quite well. It is meeting those
requirements quite well. Yes, if you ask, everybody would like to have all Fifth-
Generation aircrafts. But we have to see what we can get, what is available in
the market. We also have to see what will happen tomorrow. If we keep buying
them from the open market in the world, we will never become self-reliant. So,
we need to give a push to our own industry also. We need to hold their hands
and Air Force is committed towards that. We will make a happy mix and that is
why we are going in for MRFA contract for 114 aircrafts. It was, actually, 8
squadron of LCA and MRFA”.

219 About the delay in LCA project, a representative of Air Force deposed to the
Committee as follows:

“It is not in Air Force’s domain to conduct this study. But, as users or as the
people who needed it, what | can say is, we had made an aircraft before this. The
last aircraft that we designed was Marut. So, after a gap of 30 years plus, we are
now trying to make a fighter aircraft inhouse. We took a giant leap. We had to
take a call. We could have gone for some middle level or one generation below
aircraft. LCA is the four plus generation aircraft. We could have gone for a third-
generation aircraft with the conventional controls and with all rudimentary dials in
old avionics but we had to catch up with technology. | think it was a very good
step taken, though we have taken much longer than what we should have.

We were learning our lesson. We cannot call them failures but there are a lot
of road blocks. Then, the sanctions came in after our nuclear test. That caused a
lot of drawbacks. That is where we started thinking of that we should have most
of the technologies inhouse. But the flyby wire system of that aircraft and the
entire control law has been written by Indians inhouse. In the avionics, the entire
architecture is Indian, and it has been revised once fully. That means what we
conceived in the beginning and what we are flying today are two different
architectures. The one we are flying today is called federated architecture. If |
can use the word, it is, plug and fly. You can integrate any new weapon or any
new system much easily now.

So, as far as avionics is concerned, we are very close to where the world is.
But, yes, in engine technology, we need a lot to catch up. As far as airframe and
other parts are concerned, | think there again we are very close to where the
world is, except for some technologies like the actuators and all that, which we
are now doing flight testing at the moment. The flight testing is on. By the way,
most of us, all three of us, sitting here have been test pilots in LCA programme.
So, we know it. It is very close to our hearts. | think he will add on to it.
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Further, a representative of Air Force submitted as under:

“I will add on to it because this was related to my previous job. | was heading
the flight testing. | just cleared the LCA'’s final operational clearance. So, | can tell
you that while you are right that it was conceived in the 90s’, but what we are
flying today is very different from what was actually conceived at that point of
time. We have kept pace with technology because lot of the avionics have
changed over the time. The squadrons, which are flying today, are flying the
latest avionics which is available with us in the rest of the fleet, which is also
good. That is one part of it.

Like he mentioned about the flyby wire, a lot of other countries were not
willing to share some of the critical technologies. So, these are some things on
which we have to learn on our own, and, of course, learning takes its own time.
But today we are much better prepared. Hopefully, in the next aircraft, we will not
take as much time as today”.

Modernisation of Air Field Infrastructure (MAFI) Project Phase-ll (MAFI-II)

2.20 On a query regarding the budgetary allocation made and actual expenditure incurred
for modernizing airfields during the last five years, the Ministry in its written reply stated as
under:

“The details regarding the budgetary allocation made and actual expenditure
incurred for modernizing airfields during the last five years is appended below:

(Rs. in crore)

SI No. | Project Name Contracted | Amount paid
Amount
1. Project  Modernisation of Air  Field 1215.35 1215.35
Infrastructure (MAFI) Phase -
2. Project MAFI Phase -l 1187.17# 565.7
Total 2402.52 1781.05

# Contract value reduced from 1189.44 Crore to 1187.17 Crore after contract
amendment No.03 dated 30 Sept 21”.

2.21 On the issue of future plans of modernisation of airfields, the Ministry in its written
reply submitted as under:

“The contract for modernization of 24 airfields [including Ojhar (HAL) and
Vadodara (AAl) where Navigation aids required for military aviation are being
installed], nine airfields of Indian Navy and two airfields each of Indian Coast
Guard, and Aviation Research Centre (ARC) as a part of Project MAFI Il has
been sanctioned by Govt of India. The project is expected to be completed in
October, 2024”.
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2.22 The Ministry in its written replies informed that MAFI Project has already been
completed modernisation at 35 airfields and on 18 airfields modernisation planned. In the
North-Eastern par of India modernisation of 7 airfield completed in phase | & Il and 3
airfields planned in phase Il

Manpower

2.23 The Committee desired to be apprised about the shortage of manpower in Air Force.
On the issue, a representative of Air Force submitted as under:

“Sir, the shortage of officers is around 600 against the authorised establishment
of around 12,606. The shortage of men as of today is 3 per cent of the authorised
cadre, and it would increase around 10 per cent of the authorised in 2026 if we
take the proposed accretions into account. About 9500 posts are lying with the
Ministry of Finance for approval. If those come in, the shortage will remain
between 3 to 5 per cent. So, effectively, that much is the training reserve also
which we already keep. So, there would not be a major shortage”.
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CHAPTER -1l
NAVY

The Committee find that Navy is prime manifestation of India’s maritime power which
shapes maritime domain and safeguards national maritime interests. To safeguard our
national maritime interests, continuous Mission Based Deployments are being undertaken
by the Indian Navy. Indian Ocean Region (IOR) has multiple security challenges as it
contains major shipping lines and nearly 1,20,000 vessels transit through various choke
points. Almost 13000 vessels are in IOR at any point of time. The region is centre of gravity
of piracy and trans-national crimes and also locus of 70 percent of world’s natural disasters.
Providing humanitarian assistance during disaster is another vital role played by Indian
Navy.

3.2 For examination of the Demands for Grants of Navy for the year 2023-24, the
Committee had sought from the Ministry of Defence a Statement indicating the proposed
and earmarked outlay at Budget Estimates (BE), Revised Estimates (RE) and actual
expenditure for Navy during the last five years including 2022-23, separately for Capital and
Revenue segments alongwith projection and allocation in the BE 2023-24. The details
submitted to the Committee are as follows:-

A. REVENUE
(Rs. in Crore)

Year BE RE Expenditure
Projection |Allocation Projection |Allocation
2018-19 | 23,747.75 19,571.37[ 24,420.58 20,795.04 20,856.23
2019-20 [ 27,086.29 22,211.71| 28,737.09] 22,786.71 22,387.31
2020-21 32,237.96 22,934.75| 28,379.84] 23,347.69 23,166.05
2021-22 | 34,256.83 23,360.68[ 30,069.08 23,925.91 23,834.99
2022-23 | 34,701.66 25,406.42| 34,441.48 30,734.58 19,840.03*
2023-24 | 36,605.04 32,284.20 - - -
*Figures are upto December, 2022.
B. CAPITAL
(Rs. in Crore)
Year BE RE Expenditure
Projection |Allocation Projection |Allocation
2018-19 35,695.41 20,848.16 30,735.65 20,890.87 21,509.60
2019-20 37,220.98] 23,156.43 40,123.18| 26,156.43 27,446.68
2020-21 45,268.31 26,688.28 51,769.28] 37,542.88 41,666.76
2021-22 70,920.78  33,253.55 50,011.38] 46,021.54 45,028.64
2022-23 67,622.96| 47,590.99 47,727.03| 47,727.03[ 24,206.45*
2023-24 52,804.75 52,804.75 - - -

*Figures are upto December, 2022.

Note: RE 22-23 and BE 23-24 figures are subject to approval of the Parliament.
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Revenue Budget

The Committee understand that the Revenue Budget comprises of two main
components, salary and non-salary. Major portion of the budget head primarily goes for
salary expenses which is a fixed expenditure. The non-salary expenditure caters to the
expenses on stores, ration, transportation, fuel, etc. which are essential for regular training
and operational preparedness of Navy. In Budget Estimates (BE) for FY 2023-24, against
Revenue Head, projection of Navy was Rs. 36,605.04 crore and allocation to be made is
Rs. 32,284.20 crore, with a reduction of Rs. 4320.84 crore. In case of Revised Estimates
(RE) for FY 2022-23, under Revenue head, Navy’s projection was Rs. 34,441.48 crore and
allocation made was Rs. 30,734.58 crore. The allocation is short of demand by Rs. 3706.9
crore, However, the expenditure incurred till December 2022 was merely Rs.
19,840.03 crore.

Capital Budget

The Committee are also aware that Capital budget cardinally provides for
expenditure on modernisation, enhancement of force level, infrastructure development, etc.
Under Capital Head, in BE for FY 2023-24, Navy’s projection was Rs. 52,804.75 crore and
the same has been allocated. In RE 2022-23, the projection of Navy was Rs. 47,727.03
crore and the same has been allocated. However, the expenditure in three quarters of FY
2022-23 i.e. upto December 2022 was only Rs. 24,206.45 crore.

3.3  During examination of Demand for Grants 2023-24, a representative of Indian Navy,
through a Power Point presentation before the Committee on budget submitted the
following information:

“Fdl &1 TICeT Folc a¥ 2018-19 ¥ HEGIH ¢ T ¢l Indian Navy's share of

defence budget at BE 2023-24 stage has increased from 17.78 per cent in
financial year 2022-23 to 18.26 per cent in financial year 2023-24. [U@er &8 auf

T AR AT o Hicer ¢ Wa=g IRAT gedl T H SR T § | PSRRI ST
2022-23 #H e g =g WY 68:32 ¥, ST AR AAdT o HieAIgoIle Tolled
3R SR &ar g1 AT & AlSABAUT & Ufa Fiee Joic & & Teof H Ted 2018-19
d FAET 21 RIS ToIdd ST 15 g1 THT Feldyy gAR &iaes asfafedr ik
AissAgoRd & i AT Hlecade I Fodols Il A AR & 3T Wl &1 3T
HAISABId Taled H SohpRead’ 3T AT §, S Tl 8T FI §adrl 3HUS &
gl ¥1 T8 I H gIFeAISe AT AN o A & Giotere ol 3G & g §, =1
g8 aRIAT FHCHT 81 IT SHPECFI FT T T | SHN HRUT AT T Toledr
TeATHIT AR FAIE AR TG A & T 95 Ifaard g
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§H Yo Fofc # €1 & ot Eel 2018-19 § Th{IaeT 12 TRHC ATl AU
ST IS 8| 3T TRy 3R AleT oI Tailchele #Y enfAer g1 e Tolkr AT 376X &f I
U3 o349 3NEHIT TIEHE T ¢ dT TaeT a7 3ol $IX MY dJahIdeT 14 TRAT Hr
9 §5 & 39 Soic Tellsheld 1 g &1l & 3ioRerd, Sfeler, Aeeata 3R st &
fafafar &r IRr W@ & T SEdATT A 1 The allocation for next financial
year has grown by 55 per cent with respect to BE 2022-23, ST gARY AT &
et AR Shast 3MUR % fore aga & o gl

3.4 In line with the discussion, the Committee desired clarification on RE and the
projected requirements. In this regard, the Financial Advisor (Defence Services) informed
the Committee as under:

“As | mentioned earlier, the revenue budget caters for salary as well as non-
salary. You are concerned with non-salary. They had an allocation of around Rs.
9000 crore there. They needed around 14,000 crore. They got the entire amount.
That is why you will not see much difference between the increase over the last
year and the BE. They got exactly what they wanted. The reason why they
wanted this was on account of fuel. The fuel prices have really gone up. So, they
wanted money on that account which was given to them.

They were given around Rs.1000 crore only for that. Then, they were given
money for ration. They wanted around Rs.115 crore. They got that money.
Then, they wanted around Rs.4386 crore on account of emergency
procurement. That was also given to the Navy. | have the details of all the
requirement which totals up to Rs.13,000 crore”.

It was supplemented as under:

“Sir, their projected requirement was exactly the same. The requirement
which they have got is what they had projected. | mean in fact 38T RFarRAT

28 IR I8 ¥UT AT what they wanted for revenue. They have got that. They

wanted around Rs.51,000 crore for capital. They have got that. The total
amount which they needed was Rs.79,000 crore. We did a complete review.
That is the money which they wanted for the current BE. That is what they have
been given.”

3.5 On the issue of projection, Financial Advisor (Defence Services) submitted as
under:

“The projection initially when they had done last year, it was slightly higher

because of the preliminary thing which they had. But in the RE, we managed to
get money which met their committed liabilities and other things. That is why the
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figures now what we have got is more than sufficient to meet their current
requirements”.

Budget for Modernization

3.6  The Committee were apprised that in the Defence Services Estimates (DSE), there
is no separate allocation of funds for Committed Liabilities (CL) and New Schemes (NS). In
the FY 2022-23, an amount of Rs. 45,749.81 Crore was allocated at BE stage. However, no
additional funds were allocated to Navy (including Jt. Staff) in RE 22-23 over BE 22-23
under Modernisation (Capital Acquisition) Head (which includes Committed Liabilities and
New Schemes). Further, earmarking between Committed Liabilities and New Schemes is
carried out by Service HQrs based on prioritization among the projects/schemes and the
progress of contractual milestones. Against these allocations, an expenditure of Rs.
22,746.31 Crore (upto December, 2022) has been incurred in FY 2022-23. Surrender, if
any, will be known at the time of finalization of Modified Appropriation of current financial
year 2022-23.

i) Supplementary FY 2021-22:- Under Modernisation (Capital Acquisition) Head, Navy
had sought additional allocation of Rs. 13,500 Crore in First supplementary and Rs.
16,383.31 Crore in Second supplementary stage in FY 2021-22 for meeting expenditure
on account of: P8I, MRH and other Aviation Committed Liabilities; Weapon equipment/
systems, missiles, torpedoes; Emergency procurements, custom duty payments;
shipping projects, submarine cases; shipbuilding/ submarine projects viz. Indigenous
Aircraft Carrier, P75 Submarines, P17A frigates, P15B Destroyers, ASW Shallow Water
Craft Varsha and Strategic Infrastructure Projects, etc. No additional allocation was
received in First Supplementary. However, in second supplementary, an additional
allocation of Rs. 1,125.18 Crore had been received. In Third and final batch of
Supplementary, no additional funds had been sought by Navy.

i) Supplementary FY 2022-23:- No additional funds have been sought by Navy in First
Supplementary under Capital Acquisition (Modernisation) Head in FY 2022-23.

iii) Details of additional requirements projected by Navy (including Jt. Staff) under
modernization (Capital Acquisition) at RE stage and the allocation made during the
financial years 2021-22 and 2022-23 are as under:-
(Rs. in Crore)
Year | BE Allocation | RE Projection |Additional projection [RE Allocation
made in RE over BE
2021-22 31,505.54 47,820.04 16,314.50 44,141.73
2022-23 45,749.81 45,018.22 - 45,018.22
Note: RE 22-23 figures are subject to approval of the Parliament.

iv) It may be seen from the table given above that Navy’s allocation were increased at
RE stage by Rs. 12,636.19 Crore in 2021-22. These additional allocations were made to
cater for Committed Liabilities of Navy. Also, the allocated funds are optimally utilized
towards operational activities. If required, the schemes are reprioritized to ensure that
urgent and critical capabilities are acquired without any compromise to operational
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preparedness of the Defence Services. However, no additional funds were sought by
Navy in RE 2022-23 over BE 2022-23.

Indigenisation

3.7 When asked about acquisitions made by the Navy from indigenous sources during
the last five years and the status of the outlay spent on indigenous acquisitions during the
same period, the Ministry in their written reply stated as under:

“During the last five years 2017-18, 2018-19, 2019-20, 2020-21 & 2021-22, total
78 capital acquisition contracts for the Indian Navy worth ¥ 57156.82 Crs. were
signed with the Indian vendors. List of the Acquisition made by the Navy from
Indigenous sources during the last five years as tabulated below:-

Years Contract Value ( In Crs)
2017-18 1742.43
2018-19 27809.58
2019-20 18231.81
2020-21 4845.09
2021-22 4527.91

The details of Financial outgo on Indigenous acquisitions is as tabulated below:-

FY Financial Outgo (Rs in Crs)
2017-18 12,991.76
2018-19 15,182.49
2019-20 17,401.50
2020-21 23,047.51
2021-22 27,823.41

Total 96,446.67

3.8 On the issue of funds dedicated for acquisition from indigenous sources during the
year 2023-24, the Ministry in its written replies stated as under:

“70:30 percent ratio has been earmarked towards procurement from Indigenous
and Foreign sources during FR 23-24".

3.9 During oral evidence, on indigenisation, a representative of Indian Army through
power point presentation submitted as under:

ﬂﬂ?ﬁ'&ﬂﬁmawué?alcﬂd'\ﬁkwamﬁﬂaﬁmlﬁ%léﬂ
erfog S0 GIATH T X U g HATOES § 3R §A 319 e
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132 Afy AR TGS H FATC g | HARAT AT IcAATSIR glel I R
dc § 3R g afoeard § &0 a¥ 2047 T &7 qU 8 McHATONT gl STea|
Wﬁmggw 2022-2023, S gTel & 7 AfCATIEEY 3T By o
TeclToRT AT &, 3TH ATOTTIeslnIT S3ECT & FAged 3R AAT & IS ATHTT

R 1T -'::-aTaama’maT

X

Suefoestodar
mﬁesmmwwwmmwm%l $aoT
IETATH FfoHid & Wode H ATOYAS & 2 §IR SFECASST & 37edrar, 500
THATHTHS 3R 12 §oIR TATIERY SFCaTsst &l ofTsT Ao g1 W17 316w Waded H
T AA-TATS SAATCHE a9y ST0TT ShIATHT H AT & |

W#ﬁmﬁmmzmaﬁmm ST §HIX &2 T 9gell

Do TIEhITe IO &, &1 AR HTodT| &Y §%Fd gl gAY afosmid 9
ATT-29% 3R TerdT A 8 afoAmEr @ dusfacar 3R -3 off grafod #X
SfaT| gH geAToaT & 31 Yelfowar &M & ATAFT U §, Sifowglal gefoeio
TIGRTFE WA W SSFOSATIT HIge TITGHITC I JTIC HISAT g Heuavd
groshid o AT & G W ST Adr o AT 3T €aor T 9T ¢
MUY afoshid & 37eITar ¥ 2022 & S0 AdT o &I 37T Tl - STy
HATNG 3R 3MSUATH AV I FHIRAT HioAT|

Planning and Procurement

3.10 When asked about details of the acquisitions planned for the years 2023-24 and
2024-25 including proposed dates of acquisition, revised schedules and funds expended on
the projects, the Ministry, in a written submission, replied as under:

a. 35 Schemes worth ¥ 1,20,797.31 Crs have been accorded AoN for
acquisition. Out of these, 32 worth Rs 1,16,382.10Crs are planned through
Indian vendor and only 03 Schemes worth Rs 4415.21 Crs are planned
through Global vendor. The contract for the schemes are likely to be signed
during FY 2023 -24 and FY 2024-25.
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b. Details of Schemes accorded AoN/CNC Negotiated Cost for contracting are

as follows:-
(Rs in Crs)
S. No. Scheme Anticipated
Cost
1. |Fleet Support Ships/Fleet Tanker (FSS) - Sec A 17,000.00
2. |Cadet Training Ship - Sec B 3065.14
3. |Procurement of Upgraded SRGM (R/0) 2,346.88
4 |Next Generation Offshore Patrol Vessels (NGOPVs))- Sec B 8,934.00
5. [Procurement of High Data Rate VLF-HF Receivers 257.05
6. |Lynx U-2for 11 NGOPV & two WWR (R/O) 1918.77
7. |[SDR (Portables) Version -1 - MP Version -2- FP Version - 3- 265.50
HH
8. [Modernisation of Naval Aircraft Yards (NAY)-Kochi and Goa on 365.27
'Turnkey' Basis
9. [Special Maintenance Tools and Special Test Equipment 40.26
(SMT/STE) for shore based Repair Facility at NSRY(PB)and
Shore Based Training Facility at INS Shivaji for Integrated
Platform Management System(IPMS) Fitted Onboard LCU MK
IV Ships
10. [Setting up of Naval Aircraft and Ship Instrumentation Including 247.00
Telemetry (NASI)
11. |[Upper Air Sounding System (UASS) - Make I 16.00
12. |Procurement of Bottom Opening Dumb Barges 55.31
13. |[Implementation of ERP solution (AlIMS) for NAI organization 89.68
14. |Procurement of Integrated Platform Management System with 110.21
Motion Control (IPMS-MC) Simulator in-house developed By
WESEE For Project — 75 Submarines
15. |[Universal Proximity and DA Fuze (with electronics adaptable to 22.50
76 mm to 127 mm ammunition) for 76/62 Gun Ammunition
16. |Digital Beam forming Based Satellite TV (DB2ST) - Make |l 64.90
17. [Three Phase Static Inverter for ELTA MPR - Make | 8.44
18. |Next Generation Corvettes (NGC) 36430.00
19. |Procurement of 500 Ton Self Propelled Water Barges (Karwar 65.71
and Mumbai)
20. 500 Ton Fuel Barge 170.1
21. |Procurement of Six Integrated Bridge System (IBS) 29.15
22. |Alin SCM & Logistics 2.15
23. |Procurement of Infantry Weapon Training Simulator (IWTS) 57.77
24. |Dornier MLU 2200.27
25. |Procurement of Expendable Aerial Targets (EATS) 165.03
26. |DPR, Consultation for Contract Conclusion and Project 9.42
Monitoring for Strategic Special Assets Facility (SSAF)
27. |Other Schemes (9 Nos)* 18419.27

* Details of these schemes are sensitive in nature.
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3.11  Ministry was asked to provide the sanctioned and existing number of vessels, planes
and helicopters in Navy, in this regard, the Ministry in its written replies submitted as under:

i) Vessels. The present Force level of IN includes more than 130 ships and
submarines. To augment the surface force levels, 43 ships/ submarines are
under construction at various shipyards. Further, AoN also exists for
indigenous construction of 51 ships and 06 submarines and 111 Naval Utility
Helicopters (SP Model) to be built indigenously.The capacity and capability
development/ modernisation of the Indian Navy is being undertaken in
accordance with the Long Term Integrated Perspective Plan (LTIPP).

ii) Planes and Helicopters. The number of assets required of various types of
aircraft, is calculated based on IN’s envisaged tasks and missions, available
surface assets, areas of interest and other factors, as promulgated in LTIPP
2012-27. The existing number of planes and helicopters is 273 (Fixed wing
aircraft — 143, Helicopters — 130). Presently, there is a shortfall of planes and
helicopters for reconnaissance and transport, which is being mitigated
through progressive procurement.

MANPOWER

3.12 The Committee desired to be apprised about the gap between the required and the
existing manpower (officers and PBOR) in Navy. The details shared with the Committee are
as under:

Manpower status of officers (excluding Medical & Dental) and sailors as on 30
Nov 22 vis-a-vis the shortages is as follows:-

Sanctioned o
Category Strength Borne Strength Shortages %o Short
Officers 11911 10344 1567 13.2
Sailors 76243 65153 11090 14.55

Operational Prepardness and threat perception

3.13 During the oral evidence, on the issue of preparedness as well as the threat
perception through power point presentation, a representative of Indian Navy submitted as
under:

AR T 3R AeisisT T aw are ATEIN| §AR I TARM & g ... IR ... &

ol T &1 In just over a decade, .... has grown from 250 to more than 350 navy

-
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ships which is the largest navy in the world. 9f&er A1l ... # 7 93 SIgToT 3R T
UeTgsal AN fHAT| K 3ellET, ... o IS IS TATHITS T &l 81 ofrer
FHIAT §1 ... AT Y AT & WI-AY 3o o4 o 9¢ T § 3R Hiodr of
AT ... & 9T F A et ssfoua sefioaa o A e T g3 ... &
oY aTeq ¢ 3TRe ad &, Sl AR I & T yHTafOd IR bl & | ARG
& GIoe® ... 3 ... Fr AfTCITT G0 g1 3R 319 ... SIdY I 3T & a¥
2030 T Jofell &Y Al BT daed H 50 ofeh gt i Wrolerelel g1 38 geuf & ...
THIT W W Tohd &1 5T AlT-¢ 3RS AT & hed F ATOT off A gARm Ja1d
EdT g1 dEee gfo % Wﬁmﬁ%ﬂﬁamm,aﬁjﬂ,
FFIATIRA, SEATOANH Fedsh 51 §3f0TT AdT 3R FHIEC M TEAH HI Folec
Yl & 3R AR gohrere Sl a@aT efale e §| Sarse IR X, Sl Has,
Freals, affRmEeedd 3R N sl 7 §, I [ e ¥ gefode gt 24X7 FHIH
A Tg g1 BTl &7 H HRATT AT of FIEce 3To%hd TFIRASST — AF afostioe &l
ATERT USRI HATeITod hiodT| S8 UFaTHISS] H 7l shieed e 3N IR FoATogsT
RIS T 17 ITTAHE TSHHIST o $ET AT | Food ATTATRT SHA 18 X el o
greffade o, Ffoas 800 TadET Hhdew &Y amAfoe | AT, 2021 § 319 I
AT ¥ 6 TEY ATeRfefoaa AT Hsde HT §, ST Fog R & IR §U
ATepfefoadd €8 X HIT WHIT UsT &1 | am certain the Hon. Committee would agree

that considering the ever-growing threats and challenges in the region as | have
updated, capability building by the Indian Navy to meet its mandated roles is
essential. To counter emerging threats, a balanced built-up of the Navy is
required whether it is ships, submarines or aircrafts which can only be enabled
by sustainably assured funding.”

3.14 In line with the discussion, it was further submitted by Chief of Defence Staff &
Secretary (DMA) as under:

“H AN AT WE UT P TATASST ey Sl PITAA H&IT| aﬁ%ﬁwzﬂfﬂ-ﬁgﬁ
US ST AEd, ar H Adr I AGE oI

Ife g ... AdT & @, af ST FT ARG H, 3eAhl T&T o@s7eT 355 Ricqy &
¢l ey & e & Ruw @ e f adw #7 o a8 g fr gew a9
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AT §1 378 ... T 3aleh A o T &1 39T ¥ IR-UIT ATl §1¢ 37 Rieq
! TEY TSI 555 GIANT| 3Hh Heblaol &, al 31T $f3aa AdT & o &Y g,
gg ereyar 131 g &1 Sas Ry & 311 o 7w §, fode FecaeT # §,
T TETHIT 160 & I &l §HART JloTeAT oldTdeT 200 =idr frcq &l §aAlel hr
gl ofthet g7 90 fRAe & o @ &, 38 AR of@mser 155 & 160 Rrew
& AT gl 37T Adr 7 131 Riew €1 I @ Aeaw & a9 a <@
ST, ar ¥ FFIY FA FF g1 dfhad g7 -7 I1at  euT J @ar afge
FhifF ¥ I DS FAHr F FWR AR FA G

The Committee drew attention to the fact that an aircraft carrier is highly capital
intensive in nature and the current scenario have been witnessed in the ongoing war that
with the use of the new technology it may be easy to destroy the large ships which may
result into the waste of huge amounts of money. Accordingly they wanted to know the
actual need for the third aircraft carrier keeping in view the operational efficacy and with the
deterrence angle. The Committee also took note of the fact that the need for the third

aircraft has persistently been raised by the Navy in the past also.

3.15

In this regard, the Defence Secretary candidly stated as under:

..... | would like to explain one important thing which all the hon. Members are
aware of, and in fact, the hon. Committee has been promoting this aspect very
much. The manufacturing of a submarine ship and an aircraft carrier is a
momentous thing. In fact, it boosts the economy in such a fashion that it brings
about transformation in the entire industry. If Cochin Shipyard is involved in the
manufacturing of an aircraft carrier, it spins-off the steel industry or avionic
industry. So, we have acquired these skills with great effort. The Shipyard Indian
Industry has acquired these skills with great effort because of the emphasis laid
on Make-in-India. So, when we do the planning, we must also plan for the skills,
which include, manufacturing skills, design skills, and integration skills. These
have to be kept in mind."
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CHAPTER - IV

JOINT STAFF

The Committee found that Joint Staff act as single point organization for joint
manship in Ministry of Defence which integrates policy, doctrine, war-fighting and
procurement. The role and responsibilities of the organization has witnessed expansion

ever since its inception in the year 2001.

4.2

For examination of the Demands for Grants of Joint Staff for the year 2023-24, the
Committee had sought from the Ministry of Defence a statement indicating the proposed
and earmarked outlay at Budget Estimate(BE),
expenditure for Joint Staff during the last five years including 2022-23, along with projection

and allocation in the BE 2023-24. The details submitted to the Committee are as follows:-

4.3

(Rs. in Crore)

Year BE RE Expenditure
Projection|Allocation Projection |Allocation
2018-19 | 5,796.53 | 3,796.94 4,776.21 3,890.66 3,661.61
2019-20 | 5,422.83 | 4,109.41 4,813.30 | 4,199.13 3,770.48
2020-21 | 5,893.10 [ 4,461.44 4,894.61 4,012.58 3,565.12
2021-22 | 6,251.11 | 4,543.04 4,684.83 | 4,146.26 3,715.26
2022-23 | 5,473.28 | 4,462.35 6,014.25 | 5,498.39 2,958.76*
2023-24 | 6,543.78 | 6,060.45 - - -
*Figures are upto December, 2022.

Note: RE 22-23 and BE 23-24 figures are subject to approval of the Parliament.

During examination of Demands for Grants 2023-24, a representative of Joint Staff
through a Power Point Presentation before the Committee submitted the following

information:

“‘HQ IDS also manages and supports the entire financial aspects and
capability building of more than 120 units placed under the Joint Staff
organisation. HQ IDS undertakes net assessment of potential adversaries. The
Chief of IDS, as the Chairman of Defence Crisis Management Group,
coordinates response of armed forces during crisis situation warranting
humanitarian assistance and disaster relief operations within and outside

....... HQ IDS, manages prestigious training institutions like National
Defence Academy, Staff College, and College of Defence Management which
impart training not only to officers of Indian armed forces but also officers from
friendly foreign countries. Whilst doing so, highest standards of training in
professional, intellectual, physical and moral leadership using proven and
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innovative concepts, technologies, and modern practices is ensured with a view
to produce competent potential future leaders for the armed forces.

...... Towards enhancing the future war fighting capabilities,d\e¥ 1§
HTIATSSAT — Armed Forces Special Operation Division, Defence Cyber Agency

and Defence Space Agency & &sT fhaT AT 4Tl The activities of these

organizations over the years have progressively increased both in scope and
substance. Their sustenance and capability development also devolves on Joint
Staff Budget.”

He further stated:

“3I H SABC TCTH Tollhelel X STd el ulgl\du AR TFFA TTh Tl FHI
fEeRoT JEqd &M ST F THUHHAT ATAS g1 ¢ ST, AEATo o fadhg ay
2023-24 & AT el 5,670.46 FIS IUT 1o hT &, S gAR FeToTtharle odel
92 9faRId ok o ST &1 $HH 3,843.31 FIg UV Vg U7 1827 &S FUT

Fdleer & &1 Of the total revenue allocations, Rs. 1497.03 crore has been
allocated for operational sustenance and maintenance requirements of the

various Joint Staff organizations. ®FRfCT ST ThieT W E@T 9T g1 IJgT &
ﬁ%mﬁmmmméjrrﬁ?aﬁzozs-m & oI g g Q[T ey e arn &, i

e g1 This enhancement at the BE stage itself would benefit the Joint Staff

organization which are growing not only in stature, size but the overall
responsibility in undertaking their planned training, operational and other
functional activities smoothly since the very beginning of the Financial Year. The
capital allocations for the Financial year 2023-24 as displayed in the slide is
considered adequate. The entire funds as projected by the Headquarter (IDS)
had been allotted thereby supporting us in our endeavours”

44 The Committee took note of the details of additional requirements projected under
Revenue and Capital Heads in respect of Joint Staff at RE 22-23 stage which is as under:-

(Rs. in Crore)

| Revenue Capital Total

[BE Allocation 3,194.67 1,267.68] 4,462.35
RE Projection 4,610.53 1,403.72 6,014.25
Additional amount sought in RE 1,415.86 136.04 1,551.90
RE Allocation 4,094.67 1,403.72 5,498.39

Note: RE 22-23 figures are subject to approval of the Parliament.

i)  The Committee found that Joint Staff had been allocated Rs. 386 Crore in
the First supplementary against projection of Rs. 586 Crore under Revenue
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Head in the FY 2022-23. However, no additional funds were sought by Jt.
Staff in the First Supplementary under Capital Head in FY 2022-23.

ii) The allocations made above at RE stage were based on pace of
expenditure, critical requirement of other Services and overall resource
envelope available. It may be added that the allocated funds are optimally
utiized towards operational activities. If required, the schemes are
reprioritized to ensure that urgent and critical capabilities are acquired
without any compromise to operational preparedness of the Defence
Services.

Theaterisation of Armed Forces

4.5 During oral evidence, when enquired about the theaterisation of Armed Forces, Chief
of Defence Staff stated as under:

“‘We have tried to get the three Services on board on this issue of theaterisation
which is a fundamental issue. When we look at theaterisation, | should say that
there are three things closely interlinked with this: theaterisation, integration and
jointness. When we say theaterisation, it is creating organisational structures
which will do joint kind of a planning, execution of operation and its monitoring,
etc. This can only come about when there is sufficient amount of integration
among the three Services. When we say integration, it is information flow,
intelligence, communications, joint logistics, etc. If we integrate that then
obviously this will help creating of theatre commands. Lastly, something on a
jointness which is intangible in the sense that we should be able to communicate
with each other freely which means even where we meet actually rather than
looking at each Service in an adversarial kind of manner. This is brought about
by number of institutions which get trained together. We do staff college
together. This creates a bonding between us. That will help in the process of
integration and theaterisation. Regarding where have we reached till now, as far
as creation of joint theatre command is concerned, we have a number of
meetings between the three Service chiefs and myself. ............. We should
be able to create theatre commands”.
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CHAPTER -V

EX-SERVICEMEN CONTRIBUTORY HEALTH SCHEME (ECHS)

The Committee found that the ECHS was launched on 01 April, 2003. The aim of
ECHS is to provide quality healthcare to Ex-Servicemen (ESM) Pensioners and their
dependants.

5.2 The Committee have been intimated that ECHS Central Organisation is located at
Delhi and functions under the Chief of Staff Committee (CoSC) and is headed by Managing
Director, ECHS, a serving Personnel. The scheme was launched on 1% April, 2003. There
are 30 Regional Centres, 427 ECHS Polyclinics and 3097 empanelled Private Health Care
Organizations for providing treatment. ECHS has membership of approximately 55 lakhs
including veterans and their dependants. 353 out of 748 districts of the country are covered
under ECHS. ECHS is also an attached office of Department of Ex-Servicemen Welfare
(DoESW), Ministry of Defence.

5.3 The existing Command and Control Structure of the Army, Navy and Air Force have
been given the administrative and financial powers to run this Scheme. Station
Commanders exercise direct Control over the ECHS polyclinics. Regional Centres ECHS
are under Command HQ/ Area HQ. Central organization ECHS functions as a part of
Adjutant General’s Branch, Army HQ.

54 In reply to a question about the categorization of ECHS Polyclinics, the Ministry
apprised the Committee through a written reply as under:

“(a)  Polyclinics are categorized as either Military or Non-Military, depending on
whether a Military hospital is co-located or not and are further categorized into
five types, i.e. Type A to E, based on the number of Ex-servicemen residing in
that area. They are :-

Ser [Category of Polyclinic No. of Ex-Servicemen

No.

(i) Type A Above 20,000

(ii) Type B Above 10,000

(i) [Type C Above 5,000

(iv) [Type D Above 2,500

(V) Type E (Mobile) Above 1,500 (for remote areas)

(b)  Approximately 55 lakh beneficiaries including ESM and their dependents
are presently availing ECHS benéefits.

(c)  The requirement of new Polyclinics as also dependency of ESM on various

Polyclinics is reviewed from time to time for opening new Polyclinics or upgrading
/downgrading existing polyclinics.”
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Budget

5.5 The details of projections, allocation and expenditure by ECHS for the last five years
along with projections for 2023-24 are as follows:

FY Projection Allocation Expenditure
(Rs. in crore) | (Rs. in crore) (Rs. in crore)
2018-19 4686.00 3198.02 3258.00
2019-20 5733.00 5199.21 5193.60
2020-21 6892.00 5321.28 4579.63
2021-22 5643.61 4870.75 4864.66
2022-23 5777.51 5143.51 4347.74
(as on 11.01.2023)
2023-24 5780.00 - -

5.6 The Ministry furnished the following information to the Committee about additional
funds provided at the supplementary stage during FY 2022-23:

“The following supplementary/additional funds have been provided in CFY 2022-
23:-

() Rs 1000.00 Cr was allotted from Major Head 8000 (Contingency
Fund of India) on 14 Sep 2022 towards payment of MTRE which is
now recouped with the Major Head 2076, Minor Head 107, Sub Head
E and Code Head 365/00 Medical Treatment Related Expenditure
(MTRE).

(i) Rs 11.00 Cr was allotted under Code Head 363/01 (Medical Store)
on 19 Oct 2022.

(iii) Rs 250.00 Cr was allotted under Code Head 363/01 (Medical Store)
on 16 Nov 2022.

(iv) Rs 300.00 Cr was allotted under Code Head365/00 (MTRE)
on 21 Nov 2022.

5.7 On the issue whether expenditure on medicine included in the ECHS budget, a
representative of ECHS submitted as under:

“TaE giieuced H 37 Sl & fov AR TiRg &1 o o §, o &9
SISTUHUATH F & &, JeT ATSTHTH T STIATS dgT [T AT & |
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Sigey ST HeRT AT IiaT doic H 8IdT §, HIR Sl arsdT g, d SHITATH & Jolc T
g1 ol ST & 31K IET garsar 3e7en! dgT &I Sl g |”

5.8 On the issue of budgetary allocations and expenditure, a representative of ECHS
submitted as under:

‘B, aY 2022-23 H 330 e §H AT I 5,429 FUT FIY FH TARRAT &1 Il &
30R 319 S Frel & HATSH S df Ig dhdissl 600 HI3 mmgm%"l
ST ST TFAUIST &, 3T A 88 TIHT TRHUTSTR §3T &1 3137 31 AT deh gART
TFHUTSER QU &1 SAT0an | aread #, $S SITel TradisR gl & o 37ie g1 8
34 Torw off araela = @ &I

Authorized and actual manpower for ECHS Polyclinics

59 The details of authorized and actual manpower at ECHS Polyclinics as informed to
the Committee are as under:

(a) Details of authorised and actual manpower at ECHS Polyclinics are as

under:-
Ser No|Appointment Auth Manpower| Actual Manpower
(i) IMedical Officer 955 955
(ii) Medical Specialist 200 182
(iii) Radiologist 61 04
(iv) Gynecologist 61 57
(V) Dental Officer 471 425
(vi) OIC Polyclinic 410 410
(vii) Para Medical 2528 2528
(viii)  |Driver 488 488
(ix) Non Medical Staff 1640 1640
Total 6814 6689

(b) There has been no shortfall in the existing authorised manpower. The
unutilised vacancies are due to non-availability of Specialists in small town and
remote areas. This is a dynamic figure and rationalization within existing
authorisation is undertaken accordingly. However, the ever increasing beneficiary
base has mandated initiation of a proposal to enhance the contractual
manpower.

46



5.10. The Committee desired to know about proposal for enhancing the contractual
manpower in ECHS clinics/ polyclinics, in a written statement, the Ministry submitted as
under:

“A case for De-Novo review of ECHS Polyclinics has already been carried out
which would include establishment of 17 new Polyclinics, upgradation of 42
ECHS Polyclinics, re-location of 19 Polyclinics with placement of 91 new &
conversion of 20 existing Type ‘E’ Polyclinics to MMUs. The establishment of
new polyclinics, upgradation of polyclinics will enhance the authorised number of
contractual employees by around 2000. The proposal is under consideration with
MoD.”

5.11 During the oral evidence of the Committee, on the issue of shortage of specialists, a
representative of ECHS submitted as under:

“FRIGd, $HTIUd dlell Fellfoldrd & oIt TIAToEed 8 &, 9 ¢8u-U 3R & grelr
Follfelerd 7 1A #e & v 3ifted gia §1 Afdewe waferee, mearmrioee 3R
araiioree, I dfieT g & TIRATIEed 3 8Id &1 Toh g d9d 9fd A &
TRTe & 3¢ Regaere 1&am aram §| Siem o 319 SileTel § o S1gY 3o |l TaIw=it &t
S TR &, @ SAET &1 TET TE FH BlY I dolg T 3oTeh! SFCATIHT TgT 3=t el
gt &1 fha, St graeuneT e = &, oad vew afdude & dede triaes
giitgced H al Hehd ¢ df oid d U Glell Fallllerd H SITd &, STal TIRIforeed =TT
g ar R 3dEY & fow off 3 Tetdaies giituced & ST ohd & 3R diede T gad
gl

Payment of pending bills by ECHS to empanelled private hospitals

5.12 When asked regarding the steps the Ministry is taking to redress the problem of
unsettled ECHS medical bills of the private recognized hospitals pending for payment, the
Ministry, in a written submission, stated as under:

“Steps taken to redress the problem of unsettled ECHS medical bills of private
recognized hospitals are as under:-

(i)  Continuous monitoring of Turn Around Time (TAT) with Bill Processing
Agencies (BPA).

(i) Monitoring of response to ‘Need More Information (NMI) cases with
empanelled hospitals for early processing.

(i) Demand for allocation of additional funds. In FY 2022-23, Rs 1000 Cr
were allotted from Contingency Fund in Sep 22 and Rs 300 Cr were
allotted in Nov 2022 under Medical Treatment Related Expenditure
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(MTRE). More allotment is expected at RE State to clear the unsettled
medical bills.”

5.13 During oral evidence of the Committee, a representative of ECHS further clarified on
the subject:

“TX, g ATl HT Togg Al IS TIY T &F §olR FUS TI9A & foel 37 TAF g g
Foredl A §15 31K 3RS T W 3N BRI ST H gl 8, 39 399 ¥ 9de
fomam STTelT &1 3780 g1 3RS TS ofeh & U Tl b €, 38ehT 9oie el e fomam T B
ST SIART RUMITITE §1o 3R s TR oY §H W91 38T 9 Hidr|”

5.14 During discussion on Demands for Grants 2023-24, the Committee enquired about
fake bills raised by the empanelled hospitals and action taken in this regard, a
representative stated as under:

“Helcd, TaY Ul dl Trisies giieuced & diede a3l 8 Oordr § 319 39 Us dfals
BT & Al W TG J1ar §1 I8 YT SHITaTH diell Follfeleh # & AT SATdT gl
3IGH Ueh Wi AFaL g & 3R HA S8, 1 U @ [AEeH a1 m a2 g1 Jgf
ST & 91¢ 39 A5 T S gldT &1 3a7oh 3T §AN STIad A o7 ST1dT g1 glievced
F 3o T 3% FS TBY F & folv {Ted a0 v §, FHH 376 wler 9
UEHle &1 Heholl & | I AT FAUTT & a1l §| el TR ATeil # Seieh SR I A
o 31T &1 31T Y UE g T & ol $eT Haeh! QU deh il & TIT & A el w1rs
SiTet § arfer woit foer o a1

Integrated complex at ECHS policlinics for Ex-servicemen during the treatment

5.15 On being asked about providing accommodation at ECHS policlinics for ex-
servicemen during the treatment, a representative of ECHS submitted as:

“m,sﬂaﬁzmﬁwﬁngaﬁq»iachqom & TR &1 98 e ¢ & v
afagdaT Ficadd & dl 9T 399 T HT HH T © &l cFR, e g3,
GlclidFellfeleh I Ueh &Y ST9Tg 31T STTT, ST A T B &1

....... W, dlelierellfaer & &S IR T A 9T 37d §, 3T gars gl fHeld ¢, o &
ST & A 3T ehall USAT &1 DIEI-BIET SHIET # T§ HTeic 37T W gl SIS

48



PTCAFH T TP §H TGa1 T RN FT I 81 39 FB 51978 AR fhAT 8| 377 T
T A1 3 Fo AF & usd §, ST 8t S ascl 1 STeT Wi 91 goh 8, Fgr ar
T Hol g1 TET &1 oA g SHITUTH Ulclieellleleh o U $S o FS
FATAT I3 |

ECHS in far flung areas

5.16 On being asked about the steps taken by Ministry to increase the out reach of ECHS
in far-flung areas, the Ministry forwarded the following information:

“The requirement of new Polyclinics as also dependency of ESM on Polyclinics is
reviewed from time to time with an objective to open new Polyclinics as also for
upgrading/downgrading the existing ones. Under the scheme, there is a
provision for Mobile Polyclinics for catering to requirements of far flung areas. 17
Mobile Polyclinics have been sanctioned in the State of Uttarakhand, Karnataka,
Himachal Pradesh, Assam, Arunachal Pradesh, Punjab, Madhya Pradesh,
Jammu & Kashmir and West Bengal.

Fixed Medical Allowance (FMA) has been granted to all ECHS beneficiaries who
are residing in far flung areas where Polyclinics are not available.

The Performance Bank Guarantee (PBG) rates were reduced in non-CGHS
areas/cities to facilitate more hospitals to empanel with the ECHS.

A proposal for establishment of 111 Mobile Medical Units (MMUs) including the
existing 20 Type ‘E’ (Mobile) Polyclinics is under consideration to increase the
reach of ECHS to remote locations and hilly/mountainous terrain.”

5.17 Further on the subject, if there is no polyclinic is there any substitute, a
representative submitted before the Committee as under:

“There is a fixed medical allowance given if somebody is not interest in taking
this benefit. They get fixed medical allowance of Rs.1,000 per month.”

5.18 On the question of contemplating the facilities of mobile ECHS Polyclinics, the
Ministry submitted as under:

“There are 17 Mobile Polyclinics existing in the country presently. Order for
MMUs for these Mobile Polyclinics has already been placed by the MGS Branch.
These Mobile Polyclinics offer Medical Services to all beneficiaries including
women & children. Facility of online Tele-consultation is proposed to be
commenced from Financial Year 2022-23.”
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Other Relevant Issues - establishing a ECHS polyclinic at Vatakara taluk, Kozhikode,
Kerala

5.19 During the course of evidence following issue came before the Committee regarding

establishing a ECHS polyclinic at Vatakara Taluk, Kozhikode, Kerala.

“It is a long-standing demand of thousands of ex-servicemen residing in this vast
area. There are more than 6000 ex-servicemen in this taluk in an area spreading
from the foothills of Western Ghats to the sea shore of the Arabian Sea. Most of the
hamlets and villages in the east of the tehsil are inaccessible by public transport.
Some of the ex-servicemen who are sick have to make it on foot to reach a road only
accessible by road to reach the bus station and proceed to the District headquarters
at Kozhikode or Kannur. Travelling straight three hours to reach ECHS polyclinic
causes unspeakable hardship to 70-plus year old veterans. Consequent to this
hardship and difficulty, many of the ex-servicemen living in the area are fleeced by
civil clinics.”
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CHAPTER - VI

SAINIK SCHOOLS

The Committee found that the scheme of Sainik Schools was conceived during 1961
as a collaborative effort between the Central Government and State Government so that the
parts of the country, which did not have this kind of facility, should have Sainik Schools. The
first aim of the Sainik Schools is to prepare cadets for entry into the National Defence
Academy and Indian Naval Academy. The next aim is to remove regional imbalance in the
officers cadre in the Armed Forces. It is for this purpose that the scheme envisages 67%
reservation for students domiciled in the State where the Sainik School is located. Another
important role is to provide training to develop body, mind and character so that young
cadets become good and responsible citizens of the country. There are 33 Sainik Schools
in 23 States and one in UT with about 16000 cadets, three schools are in U.P, two schools
each in seven States and one school each in 15 States and one UT.

6.2 Details of budget allocation for Sainik Schools during last five years, as submitted to
the Committee are given as under:

Financial [Budget Projected Budget Allocated
year (in Rs Crore) (in Rs. Crore)
2018-19 [124.00 84.22
2019-20 |115.00 40.40
2020-21 |Budget Projected under BE: 116.00 329.36
Revised Budget Projected under RE: 217.44
2021-22 |Budget Projected under BE: 137.68 300.00
Revised Budget Projected under RE: 300.00
2022-23 |Budget Projected under BE:170.87 200.00
Revised Budget Projected under RE: 235.08
2023-24 |Budget Projected under BE: 175.87 To be allocated by DGFP

6.3  Details of budget provided to Sainik Schools by the State and Central Government in
the last three years is as given below.
(Rs. in Lakhs)

2019-20 2020-21 2021-22
Central Govt. Share 4039.93 31938.29] 11950.98
State Govt. Share 11899.53 10270.99 22598.10
Total 15939.46 42209.28 34549.08
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Challenges and constraints faced by Sainik Schools

6.4 The Committee desired to be apprised about the challenges and constraints being
faced by Sainik Schools along with the steps being taken by the Ministry to obviate these
challenges. A detailed note in this regard was furnished to the Committee which states:

“The following are a few major problems faced by these schools and the
measures taken by the Ministry to resolve the problems:-

(a) Pay & Pension to the Staff: Prior to implementation of revision of
VI CPC, most of the Sainik Schools were self-sustaining. However, post
implementation of VI™ CPC and VII™ CPC pay scales, Sainik Schools
were facing funds constraints especially related to payment of Pay and
Pension to their Staff. The Government allocates additionally grant for
paying 100% additionality of pay and allowances, pension and family
pension arising out of difference between V" &VII™ Central Pay
Commission to the Staff of Sainik Schools.

(b) Inadequate Infrastructure: Sainik Schools are well endowed in
the matter of land, buildings and infrastructure, however, few schools
being more than 60 years old, their infrastructure have depleted over a
period of time. In order to maintain the existing infrastructure, the Ministry
provides Grant in aid to the tune of Rs. 1 Crore to each School every year
as per their demand. In addition, the Ministry provides grant in aid to these
Sainik Schools from time to time for augmentation/ modernisation of their
infrastructure. Towards this, the Ministry provided one time grant in aid of
Rs. 109 crore in 2020-21 to these Sainik Schools for construction of girls
hostel. Further, the Ministry has also taken steps to persuade States to
provide their share of infrastructure development of the Schools. This has
borne fruit wherein the States have provided Rs. 225 crore to the Schools
during 2021-22 for augmentation/ maintenance/ construction of their
infrastructure.

(C) Demand for New Sainik Schools: The Ministry received various
proposals from the State Government(s) for opening of Sainik Schools in
their State(s). To address this, the Government has introduced and
approved an initiative to set up 100 new Sainik Schools across the country
in partnership mode with NGOs/Private/State Government Schools. As on
date, Sainik Schools Society has signed Memorandum of Agreement with
18 such New Sainik Schools in various States/UTs across the Country.
This has paved the way for outreach of Sainik School pattern of education
to a considerable extent in all parts of the Country. Further, process to
approve more New Sainik Schools is underway.”
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Infrastructure for girl students in the Sainik Schools

6.5 The Ministry was asked to provide the details regarding existing and required
infrastructure for girl students in the Sainik Schools in the country and steps being taken to
expedite admission of girl students in Sainik Schools. The Ministry in its reply stated as
under:

“Funding of Rs. 109 Crore was set aside by Ministry of Defence during
2020-21 for Sainik Schools for infrastructure creation of required facilities for Girl
students from Academic Year 2021-22. The following steps have been taken by
Sainik Schools for smooth induction of the girl cadets:- (a) A separate hostel with
barbed wire fencing is provided for the girl cadets to ensure their safety. (b) To
ensure the security and well-being of girl cadets in hostel, the following personnel
are appointed, exclusively to look after the girl cadets:- (i) One Physical
Education Master/Physical Training Instructor Cum Matron (Female) who
accompanies the girl cadets throughout the day in all the training activities. (ii)
One Nursing Sister for the medical requirements for the cadets. (iii) Two female
General Employee for housekeeping and maintenance of Girls Hostel. (c)
Separate washrooms are provided to the girl cadets in the Hostel, sports fields,
auditorium, mess and academic block for their convenience and ease. (d) CCTV
cameras are installed at various places for the safety of girl cadets. 3. The girl
cadets are to be trained along with the boy cadets in the same training pattern
which involves Academics, PT, Games, Drill and other Co-curricular activities for
their overall growth. They are to be given equal opportunities in the School to
develop as cadets and join the Defence Forces in future.”

6.6 In this regard, during presentation before the Committee, a representative of the
Ministry stated as under:

“.. 10 per cent of the total seats in class VI are reserved for girls, ensuring a
minimum number of 10 girls in each school. The number of girls will cross 1,000
during this academic year after the admission process is over. Whilst more and
more girls are being admitted in Sainik Schools, the efforts to improve the
infrastructure of each Sainik School is also going on. Towards this, Rs.3.3 crore
have been provided to 28 Sainik Schools by the Ministry of Defence for
construction of girls’ hostel with all allied facilities and security measures.
Construction of girls’ hostel is in progress in each school.”

Opening of 100 Sainik Schools under Public-private partnership

6.7 In a Power Point Presentation made before the Committee, the representatives of
the Ministry of Defence briefed about new schools:

“The salient features of the New Sainik School Scheme are, in accordance
with the Government of India’s decision, 100 Sainik Schools under PPP mode
will be set up in the first phase. These schools will be located in all the States of
the country. Online applications were invited from desirous schools, and 18 new
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Sainik Schools have been approved by the MoD till date. These 18 new Sainik
Schools are already functioning.

The Ministry of Defence has not laid any restriction on the new Sainik
Schools to run only Sainik School pattern of education. New Sainik Schools can
have separate vertical for Sainik Schools pattern as well as non-Sainik Schools
pattern. These new schools can be day schools or residential schools.

The criteria for merit-based admission in the new Sainik Schools will be
same as the existing 33 Sainik Schools wherein students will be given admission
based on merit obtained in all-India level Common Admission Test conducted by
the National Testing Agency.

A need was felt to orient teachers of new Sainik Schools so that they can
conduct the specified curriculum more effectively. Accordingly, the teachers of
new Sainik Schools have undergone a centralised training at IITE, that is, Indian
Institute of Teachers Education at Gandhinagar.

The Government has also decided to provide annual fees support of 50
per cent of the fee, subject to upper limit of Rs.40,000 per annum for 50 per cent
of the classes, again subject to upper limit of 50 students on merit-cum-means
basis”.

6.8 On the subject, a representative of the Sainik Schools further supplemented
under:—

‘Gt #1s W AT A Fpel Gl &1 @ §, 59 87 oA AFd ad
T E T a6 gAA A W@ fF W 33 T, S 0RT TSR Tell T 8,
ST 34T feard & varsa fRar Sv| ST fr 919 ©is &, Fife T8y e oy
oeT &Y TS FROT AT Thel Golel A foFehd 31 Fohcl A T AfAF Tpell
H ST wrhr N, sEfav g THET F A ETHAT & FET § I@ee
forar, dfhel el aa o W@ § b Afdieh T A seal & o of afafatean
wAT 8, T IS A gl Th| ST AT Thell & HRGord & {Ae & & w@r
gl Fg aF & gAx s RAWfAS @ & wifer dr §oarfe awar
IABEH, FREoA, Aolad T 8|

$HS 37Tl THEETOR Afleh Tpoll o d@ad 8T & W & v @
O A Farfad fRar ST @ 8 5% AT I8 g 945 18 § fF S AT
A Tt 8, T8 & Ted IR T A W A Tpel # Aol ofk 9 2@
T & 60 Re @ a9 $o har o W@ ¢ A0 dFh Tho & S #7
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HRATIE TE % & 379 &1, 396 v 3o Th JAwe AT & § & S
ot Ead & & &) 3T SEICYE ¥ oA faw efeler Alsger s=mar § 3N 50
A FEderaly fohar B

g% 3rdar AR fRar o W & &0 S sEee 3R HiFRe &
Relar @ arf IR-IR SR @ ST 3R 3R gl 9 § foh gur &
MERIHAT & X T NS @ W &, gl 3o1h! Follg qohl JUR AT SMT| 3
fesrerd 7& & o ST AT Tl YE §U &, 39T TE Tgell [T ¢ 3R T8 Hael
TS FrH ol @I gl 50 T Al Fhot AIZ W Il W 81 Q-5 Safehl
HEAT 969, gH 37l § T 3a7%h ek # Frohr <ol gem| St & UsfAve
& T AT WA @7 77 §| AT G g o Ay Als arel el v fanelr
G W @ HAFAT F @ 81 S ollehel I 38 Fhod & g, et faw 60
gfaerd dcg W@ § 39 o taAdT A F Y & AT g gl gAR
HIRAL & foh T8 el o sTSege o &, A o9 alih @ W Thol Folld 9,
g Few’, I8 Teled 3R 3 G FH FT AT AT Fhedl A @ Tg AR
faaw erfe W w@am Fifn g o swehr fiar & o 3R Ig w&hiA 3mg & o
U WE Wieh § Tl AT AR G HIRAA § foh 36 W ST &1 & 3R
UR a1t & 1"

6.9 When enquired whether Ministry of Defence has exclusively made financial
allocations for this purpose, the Ministry in its written replies stated as under:

“‘An Annual Fee assistance of 50% of fee (subject to an upper limit of Rs
40,000 per annum) for 50% of the class strength (subject to an upper limit of 50
students) per year from class 6" onwards to class 12, on Merit-cum-Means basis
shall be provided under the scheme.

The approved schools will be incentivized with an amount of Rs. 10 Lakh
as training grant to each such school annually based on annual academic
performance of the students in class 12"

6.10 On the provision of appointment of Retired Army Officers as Principals, if regular
serving Army officials are not available, a representative of Sainik Schools submitted as
under:
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“ToRelY 3MTHT TN Sl AT Tl H GRS AT [Whailelel Fgl G| §HeT T
foram  fob dIdidy \1s & &3 AT Tohel o 91 it Af¥eh Tohel 19T, 38 AR ST a1
&1 a8l &1 it AT grem, 3HeT GoRTastel 38 Fehol IX T84

3T IMSSH 160 3R 3e7eh AT & ART HRBAA Y Tolan | & QT FoRidoiat
T | 57 A T T ASHACT fhue &I 715 §, dlfeh S Afleh Tt o AT
3had &, St TfAued §, 3 T guidstel g1 713 Thod & FH W Feh|”

He further stated:

T, 3EH FAN AR ¥ HIS Ak 61 8, Fif T Wigde Fhod g, I 30
fSifager gdne & gfea ge & aa &1 dfhet, g7 ollait & Terehist of fohar g, Si9
ThfSteher 2ieter & foIT 3oteh 9TH e 7181 § o & Reras |fdw A+ 1 o’ S@ Fehe
g 3R 3R W@ IHTEI”

6.11 To a specific query of the Committee regarding services of JCOs and NCOs as
Principals and instructors in the schools due to acute shortage of teachers in Sainik
schools, a representative of Sainik Schools submitted as under:

Firstly, thanks for recognizing the potential of the KCOs, NCOs of the Army
Educational Corps. | am sure we have the same kind of potential with the Air
Force and the Navy counterparts as well.

aﬁa%gaﬁmﬁﬁrgﬁemaﬂw%,ﬁagﬁaﬁrﬁﬁaﬁ%l 3R AfoAer Tepel TG
¢ T & SoTonT Teh UeTol & AT SoTohl haISRAeT H oIl TR 8, df A ATl & 3TqH
IS et 14 & RT3 vk diforel RfAe 1 & sae Afas T s &
FUR DI &l §| STel cieh Al RIGT I T FaTeT §, PR A JulsTer 3Tl §, o g1 54
W fIaR X TqHhd &
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OBSERVATIONS/RECOMMENDATIONS

ARMY
Budget
1. The Committee note that the Army is the land component of the Armed Forces.

Indian Army strengthens the idea of India and lives by national values. Dedicated to
preserving national interests, safeguarding sovereignty, territorial integrity and unity
of our Nation. The challenges before the Army include thwarting proxy wars,
defeating/arresting internal threats, assist the Government and the people of India
during all needs and crises including natural and manmade disasters. To perform all
the duties with perfection, the Army needs Revenue as well as Capital Budget as per
the projection. For the financial year 2023-24, the Army projected for Rs. 1,84,989.60
crore and surprisingly very close to the projection, allocated Rs. 1,81,371.97 crore,
just Rs. 3,617.63 crore less than the projection. During the financial year 2022-23,
against the projection of Rs 1,74,038.35 crore, it was allocated only Rs. 1,63,713.69
crore, which was reduced by Rs. 10,324.66 crore. In the RE same year, the Army
made a projection of Rs.1,80,526.71 crore but the allocation was Rs 1,73,335.62 crore.
The Committee find that until December, 2022, the Army is able to spend only Rs
1,27,935.76 crore and Rs 45,399.86 crore is to be spent in the coming three months.
This in the opinion of the Committee, would require prudent fiscal planning and
concerted efforts. The Committee would like to know the final outcome in this regard
from the Ministry consequent to the end of Financial Year while furnishing the Action
Taken Notes. The Committee understand that a major portion of the budget head

primarily goes for salary expenses which is a fixed expenditure. The non-salary
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expenditure caters to the expenses on stores, ration, transportation, fuel, etc. which
are essential for regular training and operational preparedness of the Army,
therefore, the Committee recommend that the trend which has been introduced with
favourable allocation this year under the Revenue Head should be continued in the
coming years also. It is needless to state here that regular interactions may be held
with the Ministry of Finance as soon as the proposals for the subsequent budget are

formed.

2. Under Capital Head, in BE for the financial year 2023-24, Army’s projection was
Rs. 37,341.54 crore and to the surprise of the Committee, the same amount has been
allocated to it. There is no deduction allocation vis-a-vis demand, though it is quite
less than BE 2022-23 projection of Rs. 46,844.37 crore. In RE 2022-23, the projection
of the Army was Rs. 32,598.49 crore and there was no deduction in allocation.
However, the expenditure in three quarters of FY 2022-23 j.e. upto December 2022
was only Rs. 21,600.25 crore. The Committee understand that Capital Budget
cardinally provides for expenditure on modernisation, enhancement of force level,
infrastructure development, etc, which are essential not only for the modernization of
the Army but also to safeguard territorial integrity. The Committee feel that Capital
Projection should be incremental in nature, invariably consistent and it should not be
less than that of a previous year so to absorb the inflationary trends. During
deliberations, the issue of increased defence spending of hostile neighbours was
discussed and a parallel was drawn. In this regard, the Committee opine that though
the expenditure on salaries of manpower deployed is fixed and an essential

component, the budget should cater as to induct state-of-the-art weapon systems
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and development of other infrastructure at the borders which at any cost can not be
compromised. Our expenditure should be in proportion to the increase in defence
spending of our neighbours, therefore, the Committee recommend that the Capital
Budget of the Army should be increased to have a deterrent capacity to ward off at
least two hostile neighbours. The issue of standarised three percent spending on
Defence Budget out of the GDP, as discussed during the sittings and brought out in

other portions of the Reports on DFG must be seen as a guiding principle.

Percentage Share of Army Budget

3. From the data supplied by the Ministry, the Committee note that there has
been a constant decline in the percentage share of the Army in the Defence Budget.
The Army was given 45.49 per cent of the Defence Revenue budget in the year 2018-
19, which declined to 42.48 per cent in the year 2022-23. In the capital budget
segment, the share declined from 9.60 per cent in 2018-19 to 8.33 per cent in 2022-
23. The overall percentage also declined from 55.09 per cent in the year 2018-19 to
50.82 in 2022-23. The Committee are aware of the fact that the Army is responsible
for the security of vast land borders and operating as an agency for counter-
insurgency, therefore, the Committee recommend that the share of the Army in the

total Defence Budget should not decline.

Budget for Modernization

4. The Committee note from the replies submitted that in the Defence Services
Estimates (DSE), there is no separate allocation of funds for Committed Liabilities

(CL) and New Schemes (NS). In the Financial Year 2022-23, an amount of Rs.
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25,908.85 crore was allocated to Army at BE stage under Capital Acquisition
(Modernization) Head. Further, earmarking between Committed Liabilities and New
Schemes is carried out by Service HQrs based on a prioritization among the
projects/schemes and the progress of contractual milestones. Against these
allocations, an expenditure of Rs. 18,503.87 crore (upto December, 2022) has been
incurred in Financial Year 2022-23. The Committee further note that keeping in view
the pace of expenditure, additional funds to the amount of Rs. 1,142.15 crore were

allocated to the Army in RE 2022-23 over BE 2022-23.

5. The Committee also note that under Modernisation (Capital Acquisition) Head,
Army had sought additional allocation of Rs. 16,293.19 crore in the first
supplementary and Rs. 13,400.08 crore in the second and third supplementary stages
in Financial Year 2018-19. However, the Army did not receive any additional
allocations at the Supplementary stages. During the Financial Years 2019-20, 2020-21
also Army did not receive any additional allocations at the Supplementary stages. As
no allocations were made all these years for meeting expenditure on account of
Committed Liabilities for HAL projects; cash outgo for Apache; vehicles being
procured ex-trade by MGO; emergency power procurement and critical 10(i) and
Committed Liabilities of existing contractual terms and liabilities including the
impact of Countering America's Adversaries Through Sanctions Act (CATSAA),
foreign Committed Liabilities, DPSUs, Brahmos and Pvt. Vendors and procurement
of critical vehicles to meet the operational requirements is seen by the Committee as
a scenario which may affect the operational preparedness of the Army, which could
have been avoided by allocating a certain amount at the Supplementary Grant’s

stage.
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6. The Committee are happy to note that the Army had sought no additional
allocation at the first, second and final Supplementary stages in Financial Years
2021-22 and 2022-23. In this regard, the Committee are of the view that allocations at
Supplementary Grant’s stage are very crucial as by that time all the liabilities are in
the last stage and funds are needed for it, therefore, the Committee recommend that
Army may be given additional funds at the supplementary grants stage so that the
capital acquisitions are not hampered leading to deferred payments ultimately

inviting legal implications/penalties and country’s preparedness remains intact.

7. The Committee understand that the Committed Liability refers to payments
anticipated during a financial year in respect of contracts concluded in previous
years. Under the Defence Services Estimates, Committed Liabilities constitute a
significant element in respect of the Capital acquisition segment, since one project
may span several financial years. New Schemes include new projects/proposals,
which are at various stages of approval and are likely to be implemented in near
future. As mentioned in the first para, there is no separate allocation and these are
catered through Capital Acquisition (Modernization) budget, however, for clarity and
better planning, the Committee desire that separate allocation should be earmarked

for Committed Liabilities and New Schemes.
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Planning and Procurement

8. The Committee find that Defence Capital acquisition is carried out in
accordance with the Defence Procurement Procedure (DPP)/Defence Acquisition
Procedure(DAP) and undertaken through Ten years Integrated Capability
Development Plan(ICDP), Five Years Defence Capability Acquisition Plan (DCAP) and
Annual Acquisition Plan (AAP).The cases listed in the approved Annual Acquisition
Plan (AAP) are progressed as per the DPP/DAP provisions and funds allocated and
budgeted under the capital Acquisitions heads of concerned Service for the given
financial year. 29 Acceptance of Necessity (AoN) worth about Rs. 60678.67 crore
have been accorded during the last financial year 2021-22 and current financial year
2022-23 (upto Dec, 2022) which are under various stages of the Acquisition process

for induction of the equipment in the services in subsequent years.

9. The Committee were informed during the oral evidence that emergency
procurement powers were assigned to the Indian Army with effect from October

2022, which has enhanced the fighting capability of troops.

10. The Committee understand that conventional wars were fought in only three
modes i.e. land, air and water, but recently there is a paradigm shift in the technology
used in fighting a war. There have been innovations and experiments in western
countries, and the use of drones, space, cyberspace etc has increased the sphere of
war, which can fight from very distant locations in a remote controlled mode. In this
regard, the Committee desire that the country should develop a robust digital

infrastructure besides improvement of the existing weaponry.
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Indigenization

11. The Committee find from the replies submitted by the Ministry that during the
last five financial year (2017-18 to 2021-22) and the current Financial year 2022-23
(upto December, 2022), a total of 90 capital acquisition contracts have been signed
for capital procurement of defence equipment for Army, out of which 62 contracts
worth about 84% of total contracts value, have been signed with Indian Vendors for

capital procurement of defence equipment.

12. During oral evidence also, a representative of the Army apprised the
Committee that the Atmanirbharta initiative of the Government of India is fully
supported by the Indian Army through multiple initiatives and outreach to the
academy and industry through the Army Design Bureau, the Directorate of
Indigenization, the Army Technology Board and a host of other establishments like
Srijan Application, Department of Defence Production and the Innovations for
Defence Excellence i.e. iIDEX initiative. This modernization through the induction of
indigenous weapons and platforms led to Acceptence of Necessasity i.e. AoNs
worth Rs. 99,569 crore for procurement of new equipment and weapons from

indigenous sources in the current Financial Year.

13. The Committee appreciate the efforts made by the Ministry towards
indigenization and expect that this would continue and the country would see 100
per cent contract value going to Indian vendors for indigenously produced items in

the years ahead to come.
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Vintage and other category of equipment

14. The Committee while examining Demands for Grants of the Ministry for the
year 2018-19 (41" Report of 16" Lok Sabha) had learnt that any modern Armed
Forces should have one-third of its equipment in the vintage category, one-third in
the current category and one-third in the state of the art category and noted that
Indian Army had 68 per cent of equipment of vintage category, 24 per cent of the
current category, and only eight per cent of the state-of-the-art category. During
deliberations, a representative of the Army apprised the Committee that the ratio
is 30:40:30. 30 per cent was to be new generation equipment, 40 per cent was to be
current equipment and 30 per cent could be older generation equipment. Presently,
the situation has improved and approximately, 15 per cent is new generation
equipment, around 40 per cent is current equipment, and the balance is older
generation equipment. Considering the efforts the Government is making for
indigenization, the Committee wish and hope that Army would able to achieve this
logical ratio in the coming years. However, the Committee at this stage can only
recommend that steps so taken to accomplish this feat must be furnished to the

Committee at the time of sending Action Taken Replies.
AIR FORCE

Budgetary Provisions

15. While examining Demand Nos. 19 & 20 in respect of the Air Force for the year
2023-24, the Committee find that in Revenue Section, Air Force projected Rs.

68,081.58 crore against which an allocation of Rs. 44,345.58 crore has been made.
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The allocation is deficient by Rs. 23,736 crore and approximately 34 per cent lower
than the projection. As informed the non-salary expenditure caters to the expenses
on stores, ration, transportation, fuel, etc. which are essential for regular training and
operational preparedness of the Air Force, therefore, a 34 per cent cut in the
allocation would definitely hamper the training and operational preparedness of the
Air Force, therefore, to avoid such situation, the Committee desire that during
Supplementary Grants and Revised Estimate stages, the allocation as per the

projection should be provided to the Air Force.

16. The Committee also note that in the year 2022-23, the final allocations made to
Air Force at RE Stage was Rs. 44,728.10 crore whilst the expenditure incurred till
Dec, 2022, was Rs. 29,214.45 crore. The Committee express the hope that the rest of
35 per cent funds will be spent in the last quarter and there would be no

underspending.

17. In the Capital segment case, the Committee find a considerable gap in
projections made in the years 2022-23 and 2023-24. In the year 2022-23, the Ministry
projected a sum of Rs. 85,322.60 crore, whereas, in the year 2023-24, the projection
made is just Rs 58,808.48 crore. It is a known fact that the Capital Budget of a
department chiefly provides for expenditure on modernisation, enhancement of
force level, infrastructure development etc, a cut of Rs. 26,514.12 crore is a huge
sum, though a representative of the Ministry during deliberations has stated that
Russia-Ukraine war has affected some of the deliveries, as the country is sourced
most of the supplies from indigenous sources, this sum seems to be on the upper

side. Therefore, the Committee would like to comprehend the reason behind such a
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phenomenon and desire that a brief note may be submitted by the time of supplying
the action taken replies. The little solace may be found in the financial figures of
2023-24, if it is not compared to any other year, as this year the projection under
Capital Head is Rs. 58,808.48 crore and the allocation is just Rs. 539.77 crore short
of that. The Committee are of the view that there should be no major gap between the
two so that the Air Force can make long and short-term plans to acquire capital

assets.

18. The Committee note that RE allocation for the year 2022-23 was Rs. 53,871.17
crore, however, the Air Force was able to spend only Rs. 27,631.50 crore up to
December 2022, leaving almost the same amount of Rs. 26,239.67 crore to be spent
in the last quarter. In this regard, the Committee want to state that judicious use of
money should be made by the Air Force through advanced planning and proactive

approach and underspending should be avoided at any cost.

Percentage Share of Air Force Budget

19. From the data supplied by the Ministry, the Committee note an evident
decrease in the percentage share of the revenue budget of the Air Force, out of
Defence Services Estimates. The budget of the Air Force decreased from a high
of 10.32 per cent of DSE in 2018-19 to 8.53 per cent in 2022-23. At the same time,
there is an increase in capital budget share from 12.81 per cent in 2018-19 to 14.75
per cent in 2022-23, but it was less than the allocation made in the year 2021-22 at
15.33 per cent. In this regard, the Committee desire that being a Capital intensive

force it should have a lion’s share in the capital budget of DSE.
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Budget for Modernization

20. The Committee note that in the Defence Services Estimates (DSE), there is no
separate allocation of funds for Committed Liabilities (CL) and New Schemes (NS).
Further, earmarking between Committed Liabilities and New Schemes is carried out
by Service HQrs based on a prioritization among the projects/schemes and the
progress of contractual milestones. The Committee also note that in the Financial
Year 2022-23, an amount of Rs. 52,749.98 crore was allocated at BE stage under
Modernisation (Capital Acquisition) Head (which includes Committed Liabilities and
New Schemes). However, no additional funds were allocated to Air Force in RE 2022-
23 over BE 2022-23. Against these allocations, an expenditure of Rs. 25,770.81 crore
(up to December, 2022) has been incurred in Financial Year 2022-23. As stated in the
earlier para of the recommendation there is a huge gap between the projections for
the year 2022-23 and 2023-24, therefore, the Committee are of the view that fund
slated for modernization should always be incremental. The Committee also desire
that there should be a separate allocation for Committed Liabilities and New
Schemes, under the Modernisation/capital budget to figure out what goes for the
Committed Liabilities and how much is left there for the purchase of new equipment.

This will help in better planning and optimal utilization of available allocations.

Planning and Procurement

21. The Committee note from the data supplied on the acquisitions planned for the
years 2023-24 and 2024-25 include Basic Trainer Aircraft (BTA) (HTT-40), Medium
Power Radar (MPR) (Arudhra), Indoor Free Fall Simulator (Vertical Wind Tunnel),

Close in Weapon System (CIWS), Additional Mirage 2000 Aircraft (Twin Seater),
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Ground Based System (Khoj), High Power Radar (Replacement), Design and
development of Foldable Fiber glass Mat (FFM) for rapid Runaway Repair for IAF, Six
Additional Dornier-228 Aircraft, AL-31 Aero Engine for Su-30, Wet Lease of Flight
Refueling Aircraft (FRA), High Frequency (HF) Trans receiver Static, DR-118 RWR for
Su-30 MKI Aircraft, RD-33 Aero Engines for MiG-29 Aircraft, Technical Position (TP)
for BrahMos Missile at AF Station Thanjavur and Wind Profiler. The Committee wish
that the Ministry of Defence negotiate and finalise the plan to contain the deficit of

equipment and aircraft.

Indigenization

22. The Committee note that Air Force is vigorously pursuing indigenisation and
expenditure is being done as per committed liabilities and internal earmarking of
budget for domestic capital acquisition. The Committee are happy to note that Air
Force procured Rs. 5,648.66 crore worth of goods in the year 2018-19, Rs. 16,461.54
crore in the year 2019-20, 36,638.14 crore in the year 2020-21, Rs. 29,911.37 crore in
the year 2021-22 and Rs. 18,866.60 crore(upto 31 Jan 23) in the year 2022-23. During
deliberations also, a representative of the Air Force apprised the Committee that
though Air Force has signed a contract for the procurement of 114 aircraft from a
foreign country but it would be manufactured in India. The Committee further note
that Air Force has indigenized many components required for regular use through its
Base Repair Depots. The Committee understand that 100 per cent indigenization is
not possible and feasible, however, they recommend that constant, continuous
efforts should be made towards achieving whatever is achievable and making the

country self-reliant.
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Force Level

23. During a presentation before the Committee, a representative of the
IAF informed that the authorized strength of the IAF is 42 fighter squadrons,
however, as on date it has 33 active fighter squadrons. Considering approximately 20
aircraft per squadron, the country needs at least 180 fighter aircraft in the present
circumstances. The Air Force also has an ageing fleet of MiG 21 and other aircraft
which are soon going to phase out from the services, making rapid depletion in
squadron strength of the force. The Committee are of the view that as the country is
inching towards global leadership, security threats from neighbours has also
become more prominent, which should be suitably addressed, therefore, they desire

that IAF should always be combat-ready to counter a two-front collusive threat.

24. The Committee find that there has been considerable delay in the supply of 40
LCA from HAL to IAF and as on date, 38 aircraft have reached the Air Force. The
case of procurement of 114 Multi-Role Fighter Aircraft, in advanced stage, in case it
also goes LCA or Kaveri ways, the Government should consider buying state of the
art fifth generation fighter aircraft over the counter without losing time to keep the

force in a comfortable position.

25. The Committee also observe that the capital funding provided to IAF is not at
all commensurate with the envisaged requirements such as buying a large number of
fighter aircraft. In light of this factor, the Committee urge upon the Ministry of
Defence to take necessary steps in consultation with the Ministry of Finance to that

procurement of fighter aircraft is not further delayed due to want of funds.
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26. In respect of transport aircraft, the Committee are happy to note that the
situation is improving. The Committee were informed that AN-32, the main transport
plane presently available with Air Force is being replaced with C-295 planes. Aircraft
like C-17, C-130 and Royal 76 are also increasing the power projection and quick

transport of necessary equipment of the Air Force.

27. As far as helicopters are concerned, the Committee were given to understand
that medium lift main helicopters Mi-17 will are being upgraded and except Apache
and Chinuk helicopters, all other inducted helicopters are made in India. In this
regard, the Committee are of the view that for these aircraft and helicopters also a
comprehensive database of phasing and replacing must be ready with the Air Force
so that if capital budget is not being utilized for fighter aircraft, these machines could

be purchased and capital budget does not lapse.

Modernisation of Air Field Infrastructure (MAFI) Project Phase-ll (MAFI-II)

28. The Committee note from the information supplied by the Ministry that for
Modernisation of Air Field Infrastructure (MAFI) Phase —I, the Ministry has paid the
contracted amount of Rs. 1215.35 crore. For the Phase-ll of the project, the contract
value has been reduced from Rs. 1189.44 crore to Rs 1187.17 crore after contract
amendment No.03 dated 30 Sept 21. The Committee would like to know the reason
for the same at the time of supply of Action Taken Replies. The Committee find some
satisfaction in the reply of the Ministry that the modernization of 24 airfields
[including Ojhar (HAL) and Vadodara (AAl) where Navigation aids required for

military aviation are being installed], nine airfields of Indian Navy and two airfields
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each of Indian Coast Guard, and Aviation Research Centre (ARC) as a part of Project
MAFI Il has been sanctioned by Govt of India and the project is expected to be
completed in October, 2024. The Committee, while appreciating the pace at which
the Phase-ll work has started off, emphasise that the targets are achieved within the
given time frame. The Committee also desire that the project relating to Advance
Landing Grounds as announced in the Union Budget 2023 should also be given

priority and completed in time bound manner.

Manpower

29. During the deliberations before the Committee, a representative of the Air
Force submitted that the shortage of officers is around 600 against the authorised
establishment of around 12,606. The shortage of men as of today is 3 per cent of the
authorised cadre, and it would increase around 10 per cent of the authorised in 2026
if we take the proposed accretions into account. The Committee note that about 9500
posts are lying with the Ministry of Finance for approval. In this respect, the
Committee desire that the matter should be persuaded with the Ministry of Finance at
the highest level so there would be no shortage of manpower essential for the

operations of the Air Force.

NAVY

Budget

30. The Committee understand that Indian Navy carries the phenomenal task of
national defence as Indian Ocean Region have multiple security challenges and

nearly 1,20,000 ships transit through various choke points and almost 13000 Ships
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are in IOR at any given point of time. In this regard, a representative of Navy during
the presentation before the Committee stated that the Navy's share in the Defence

budget has grown from 17.78 per cent in 2022-23 to 18.26 per cent in 2023-24.

31. The Committee on examination of the Demands for Grants of Navy for the year
2023-24, note that under Revenue segment Navy projected for Rs. 36,605.04 crore at
BE stage, however, it was allocated only Rs. 32,282.20 crore, resulting in a gap of
Rs. 4320.84 crore. Surprisingly, during evidence, the representatives of the Navy
termed this shortfall as a growth of close to 14 per cent on year to year basis. It is a
known fact that the Revenue Budget caters for the salary of personnel, operation,
training, maintenance, repairs and day-to-day functioning of the Navy, which are
particularly vital for the overall preparedness of the Service. It seems while

calculating the 14 per cent growth formula, the Navy did not factor for any inflation.

32. The Committee note that in BE 2023-24 under Capital Head Navy projected Rs.
52,804.75 crore as its annual expenditure. Against this projection, the Committee see
that this year’s allocation is pragmatic and supportive for the Navy as the Ministry
actually allocated the same amount as projected, although, this projection is Rs.
14,818.21 crore less than the projection it made in the year 2022-23. This also
indicates that the requirements of Navy for new Scheme have decreased, and gone
down which may affect its modernization drive. The Committee would also like to

know the reason for the lower projection in comparison to last year.

33. The Committee recommend that from next year onwards a separate statement

of the net budget be provided after taking into account the inflation as it is a
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recurring and unavoidable phenomenon in all aspects of economic theory which

applies to Navy also.

Indigenisation

34. During the course of the examination of DFG, the Committee were apprised of
the efforts made by the Navy towards indigenization. In the last five years 2017-18,
2018-19, 2019-20, 2020-21 & 2021-22, total of 78 capital acquisition contracts for the
Indian Navy worth ¥ 57156.82 crore were signed with the Indian vendors. However,
on the perusal of the list of Acquisitions made by the Navy from Indigenous sources
during the last five years, it is evident that contract value is continuously going down
from Rs 27809.58 crore in the year 2018-19. In the year 2019-20, it became Rs.
18231.81 crore then in the year 2020-21, it went down to Rs. 4845.09 crore and in the
year 2021-22, it further went down to Rs. 4527.91crore. Although the trend of
acquisition seems to be not healthy as it should, the assurance given by the Ministry
that 70:30 per cent ratio earmarked towards procurement from indigenous sources
and foreign sources, raises the hope that in the long run, the country would become
self-reliant in defence production. The Committee wish and hope that the Ministry

would work towards achieving this goal in a short span of time.

Operational Preparedness and threat perception

35. The Committee note that 35 Schemes worth Rs 1,20,797.31 crore have been
accorded Acceptance of Necessity (AoN) for acquisition. Out of these, 32 Schemes
worth Rs 1,16,382.10 crore are planned through Indian vendors and only 03 Schemes

worth Rs 4415.21 crore are planned through a Global vendor. The contract for the
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schemes are likely to be signed during FY 2023-24 and FY 2024-25. The present
Force level of Indian Navy includes more than 130 ships and submarines. To
augment the surface force levels, 43 ships/ submarines are under construction at
various shipyards. Further, AoN also exists for the indigenous construction of 51
ships and 06 submarines and 111 Naval Utility Helicopters (SP Model) to be built
indigenously. As stated by the Ministry, the capacity and capability development/
modernisation of the Indian Navy is being undertaken in accordance with the Long-
Term Integrated Perspective Plan (LTIPP). The Committee also note that the number
of assets required for various types of aircraft, is calculated based on Indian Navy’s
envisaged tasks and missions, available surface assets, areas of interest and other
factors, as promulgated in LTIPP 2012-27. However, there is a shortfall of planes and
helicopters for reconnaissance and transport, which is being mitigated through
progressive procurement. The Committee in this regard want to state that the
Ministry should assess the threat perception which has increased many folds in view
of hostile nations in the neighbourhood and the increase in trade in the Indian Ocean
Region. The Committee desire that necessary steps should be taken so that all the
envisaged procurements progress well within the schedule and our Navy becomes

omnipotent in Indian Ocean Region.

36. The Committee understand that the construction of Air Craft Carriers takes an
unduly long time due to the complexities involved. In view of the uncertain decision
on the procurement, the Committee desire that the Government should think of
developing our islands and land area of advantageous peninsular shape of the

country as the bases of missiles and aircraft like stationary Air Craft Carriers.
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Manpower

37. From the data furnished by the Ministry, the Committee find that sanctioned
strength of officers in the Navy (excluding medical & dental officers) is 11911 whilst
the Borne Strength is 10344 leading to a shortage of 1567 officers, making it 13.2 per
cent of total Officers strength. In the case of sailors, the sanctioned strength is
76243, while the borne strength is 65153 which leads to a shortage of 14.55 per cent.
The Committee also note from the statement submitted by the Ministry that Indian
Navy is making various efforts to fill up vacancies in a systematic and time-bound
manner, which is a continuous process. Towards this, Indian Navy undertakes
induction of officers and recruitment of sailors twice every year to fill up vacancies
i.e. making Indian Navy Website attractive, visit to Schools/ Colleges, MoU with
Common Services Centres, Permanent Commission to SSC Officers, Candidate
Friendly Recruitment Process, Image Projection Campaign (IPC) and induction of
NCC Cadets to join the Navy as Officers and Sailors. The Committee while
appreciating extensive measures taken by the Navy desire that the Navy should keep
on looking at innovative methods and projecting jobs of the Navy as challenging and

attractive to draw the eligible youth to overcome the deficiency of manpower.

Induction of Third Aircraft Carrier

38. The Committee are aware of the needs and requests of the Navy in regard to
manufacturing a third aircraft carrier have been brought before them several times.
They take note of the fact that given the geographical structure of India whereby we
have Arabian Sea on West and Bay of Bengal on the East, two Aircraft Carriers are

consistently required for meeting the threat perceptions and for
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preparedness/augmenting striking capabilities during war. They are also aware of
the fact that maintenance of an aircraft undertakes a long period. Depending on the
type of short/normal/long/midlife refit through which carrier undergo, it would
definitely take a period ranging from six months to two years. Likewise, induction of
an aircraft carrier is a long gestation exercise. The Committee are not oblivious of
the fact that from the state of planning till complete operationalization, it may take a
period ranging from ten to fifteen years. In the wisdom of the Committee, the entire
budget for a carrier is not required in a single particular year but in a staggering
manner which may be spread out till the eventual operationalization of the carrier.
During the Study Visits and consequent to the visit to warships especially to the
aircraft carrier Vikramaditya, the Committee find that they are very well equipped with

the self defence and surveillance systems.

39. The Committee while acquiescing with the logic of the Defence Secretary given
during the deliberations that shipbuilding of this class gives a boost to the
economy/employment and strengthens us in terms of retention of the acquired
capabilities, the Committee in no uncertain words recommend that Ministry may take
a final decision, chalk out a trajectory and start the planning process for the third
aircraft carrier which would eventually enhance India’s maritime capabilities. The
progress made in this regard may kindly be intimated to the Committee at the time of

furnishing the Action Taken Notes.
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JOINT STAFF

Budget

40. The Committee note that in the Budget Estimates for 2023-24, Joint Staff has
made a projection of Rs. 6,543.78 crore against which an allocation of Rs. 6,060.45
crore has been provided resulting into a shortfall of Rs. 483.33 crore. However,
during the deliberations before the Committee, a representative of Joint Staff
apprised the Committee that BE allocation of 5670.46 crore, excluding SFC has been
doubled in comparison to year 2022-23. As per information given, this allocation

gives a satisfaction level of 92 per cent to Joint Staff.

41. The Committee understand that Joint Staff act as single point organization for
jointmanship in Ministry of Defence which integrates policy, doctrine, war-fighting
and procurement and find that during the years role of Joint Staff has risen many
folds. Presently, it supports financial aspects and capability building of more than
120 units. The Committee further note that Integrated Defence staff formulates
policies and doctrines to coordinate, synergize, enhance and optimise operation
capability, training and other functional aspects such as foreign cooperation,
logistics, communications, medical, and harmonises identification and acquisition of

modern capabilities and technologies by the three services.

42. The Committee while appreciating the role and responsibilities of HQ
Integrated Defence staff/Joint Staff which has also been given indigenization aspect
of our Defence Forces recommend that sufficient budgetary support without a cut as

proposed in the projections must be provided to Joint Staff. It should also be
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ensured that budgetary allocations at the stage of RE and supplementary grants
may also be given as per the projection as Joint Staff has been assigned with a
crucial responsibility to keep an optimum level of coordination between the Forces
during operations and has been entrusted with the dispensation of three major
organizations namely Armed Forces Special Operation Division, Defence Cyber

Agency and Defence Space Agency.

43. The Committee also note that in the last financial year i.e. 2022-23, the Joint
Staff had been able to utilize only Rs. 2958.76 crore till December 2022.
Consequently, the resultant factor was that nearly Rs. 2539.63 crore out of Rs.
5498.39 crore allotted at RE stage still remained to be spent in the fourth quarter of
the financial year. Here, the Committee would like to draw the attention of the
Ministry on the prudent principles of Financial Expenditure Management, where bulk
spending in last quarter is considered as an unhealthy trend. While recommending
for enhancing the budgetary allocations for Joint Staff, the Committee also desire
that budget allocated during BE and RE stages should also be spent fully and there

should be no under spending.

Theaterisation of Armed Forces

44. The Committee note that the plan for theaterisation of armed forces,
or creation of integrated theatre commands has been considered by the forces at the
highest level. The Committee concur with the views expressed by the Chief of
Defence Staff regarding the early creation of theatre commands. The Committee are
also of the view that synchronized efforts are needed as in a war-like situation, and

therefore, recommend that tenacious integration of all the wings of armed forces is
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not only necessary but of paramount importance. In a war like situation such an
integration would act swiftly, with precision and also in a cost saving manner by
reducing the paraphernalia. This assimilation would definitely help in the optimal
utilization of resources of armed forces and would bring down the defence
expenditure in future, therefore, they recommend that theaterisation of armed
forces should be completed by setting out pragmatic targets and if required in a
phased manner. The Committee would like to be informed of the developments
which will take place during the intervening period i.e. from the date of presentation

of this Report till the submission of Action Taken Notes to the Committee.

EX-SERVICEMEN CONTRIBUTORY HEALTH SCHEME (ECHS)

Budget

45. The Committee note that close to 55 lakh beneficiaries including ESM and their
dependents are presently availing ECHS benefits. In the financial year 2021-22,
against the projection of Rs. 5643.61 crore, ECHS was allocated Rs. 4870.75 crore but
the actual utilization was Rs. 4864.66 crore. The next year projection and allocation
both were raised and stood at Rs. 5777.51 crore and Rs. 5143.51 crore respectively
and the organisation was able to spend Rs. 4347.74 crore by January 11, 2023. In the
last two and half months it has to spend Rs.795.77 crore, for that, the Committee are
hopeful that it would achieve the target and that there would be no surrender of

funds as witnessed in the year 2020-21.
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Vacancies in ECHS Polyclinics

46. The Committee find that there is a gap between authorized and actual
manpower at ECHS Polyclinics. There are 182 Medical specialists against the
Authorised Manpower of 200, in the field of Radiology, there are 61 Radiologists
authorized but only 4 Radiologists are available, in Gynecology against the
authorized strength of 61, only 57 are available. In the field of Dental, against the
authorized strength of 471, only 425 are available. However, as per the Ministry, there
has been no shortfall in the existing authorised manpower. The unutilised vacancies
are due to the non-availability of Specialists in small towns and remote areas. The
Committee do not concur with the view of the Ministry that this is a dynamic figure
and rationalization within existing authorisation is undertaken accordingly. We all are
oblivious of the fact that there are numerous number of medical colleges both that of
Government and private which give post graduate degrees and every year accretion
in the number of super specialists is recorded. Here the Committee can only
recommend that very planned and concerted efforts may be undertaken by the
Ministry to appoint Super Specialists in the poly clinics in the small towns and
remote areas with the Committee’s recommendation to enhance their salaries which
is contained in the succeeding paragraphs, the Committee have every reason to
believe that super specialists would come forward to join these polyclinics. While
recommending so, the Committee would like to have a factual note containing inter-
alia as to what kind of attempts were made during the last five years to appoint
super specialists in small towns and remote areas and what were the number of

applicants, procedure of selection etc.
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47. The Committee further note from the reply submitted by the Ministry that a
case for De-Novo review of ECHS Polyclinics has already been carried out which
would include the establishment of 17 new Polyclinics, upgradation of 42 ECHS
Polyclinics, re-location of 19 Polyclinics with the placement of 91 new & conversion
of 20 existing Type ‘E’ Polyclinics to Mobile Medical Units (MMUs). The establishment
of new polyclinics and the upgradation of polyclinics will enhance the authorised
number of contractual employees by around 2000. The proposal is under

consideration with MoD.

48. During the oral evidence, a representative of ECHS apprised the Committee
that specialists are authorized to work in Type-A and Type-B polyclinics only where
the concentration of the ESM population is above 20,000 and 10,000 respectively. The
Committee were informed that Medical Specialist, and Radiologist Gynecologist are
given Rs one lakh per month as remuneration, which is much less than what they are
paid outside, therefore, vacancies always exist. Considering the plight of old age
ESM who gave their youth to the country, the Committee recommend that the
remuneration of specialists should be matched with that of other hospitals and till

the time alternate arrangement should be made for ESM.

Payment of pending bills by ECHS to empanelled private hospitals

49. From the reply submitted by the Ministry to resolve perennial problem of
unsettled ECHS medical bills of the private recognized hospitals, the Committee note
that the Ministry is continuously monitoring Turn Around Time (TAT) with Bill
Processing Agencies (BPA), monitoring response to ‘Need More Information (NMI)’

cases with empanelled hospitals for early processing and also demanded additional
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funds. ECHS has been allocated Rs 1000 crore in the year 2022-23, from
Contingency Fund in September 2022 and Rs 300 crore in November 2022 under
Medical Treatment Related Expenditure (MTRE). More allotment is expected at RE
State to clear the unsettled medical bills. The Committee wish and hope that such
regular allotments are being provided by the Ministry to the ECHS, so some of the
predicament of ESM would be redressed, and the private hospital would not reject

ESM for admission and treatment.

50. While lauding the efforts taken by the Ministry in clearing the pending bills, the
Committee are aware that the issue of pendency surfaces before the Committee
during the examination of DFGs every year. In this regard before commenting
anything substantial the Committee would like to be apprised on the following sets of
information:-

(i) The numbers of ESM/Dependents who approached all the polyclinics
combined during the last three years;

(ii) The number of ESM who approached all defence hospitals combined for
treatment of themselves and the dependent during the last three years;
and

(iii) The number of ex serviceman/dependent who were referred for super

specialty treatment in private hospitals.

The idea to gather such statistics is to come to a conclusion as to arrive at a
comparable figure whether more referrals were done or they were treated in
polyclinics/defence hospitals. These figures may be supplied while furnishing the

Action Taken Notes to the Committee.
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On the issue of checking fake bills, though the Ministry has taken various
measures like a proper referral from ECHS Polyclinic, checking of number issued,
ECHS photo card swiping system etc. but the suspicion regarding raising such bills
always exists. In this regard, the Committee recommend that a robust constant
monitoring mechanism should be developed using the latest software and Artificial
Intelligence to foolproof the system and to check this menace of fake bills which if

succeed gives a loss to the exchequer.

Integrated complex at ECHS policlinics for Ex-servicemen during the treatment

51. The Committee are happy to learn that Integrated complex for Ex-servicemen
is being developed for ESM, wherein Offices, Polyclinics, transit accommodation etc
would be placed in one place. This step would definitely help ESM who come for
medicine and office work from far-flung areas. The Committee are of the opinion that
this step would resolve most of the problems of ESM and, therefore, recommend that
adequate budget should be provided to ECHS and work should be completed in time

bound manner.

ECHS in far-flung areas

52. The Committee note that to increase the outreach of ECHS in far-flung areas,
the Ministry has sanctioned 17 Mobile Polyclinics in the State of Uttarakhand,
Karnataka, Himachal Pradesh, Assam, Arunachal Pradesh, Punjab, Madhya Pradesh,
Jammu & Kashmir and West Bengal. These Mobile Polyclinics offer Medical Services
to all beneficiaries including women & children also. Soon facility of online Tele-

consultation is proposed to be commenced. Besides this, the Performance Bank
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Guarantee (PBG) rates were reduced in non-CGHS areas/cities to facilitate more
hospitals to empanel with the ECHS. And the Ministry has submitted a proposal for
the establishment of 111 Mobile Medical Units (MMUs) including the existing 20 Type
‘E’ (Mobile) Polyclinics under consideration to increase the reach of ECHS to remote
locations and hilly/mountainous terrain. In addition to that, a Fixed Medical
Allowance (FMA) has been granted to all ECHS beneficiaries who are residing in far-

flung areas where Polyclinics are not available.

53. The Committee find some satisfaction that over the years with the increase in
ESM the organization is growing and devising new methods to help ESM. The
Committee hope that with these new proposed arrangements to be put in place in
the coming years, medical related problem of ESM would come to the lowest level, if

not completely vanish.

Other Relevant Issues - establishing an ECHS polyclinic at Vatakara taluk,
Kozhikode, Kerala

54. During deliberations, the Committee were apprised of the plight of more than
6000 ex-servicemen residing in Vatakara Taluk, an area spreading from the foothills
of the Western Ghats to the seashore of the Arabian Sea under Kozhikode district
of Kerala. The area consists of hamlets and villages in the east of the tehsil which is
inaccessible by public transport. The Committee in this regard recommend that
ECHS should establish a ‘Type C’ polyclinic as per the norms to mitigate the
problems of ESM residing in this area. This exercise should be completed in a time

bound manner under intimation to the Committee.
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SAINIK SCHOOLS

Budget

55. The Committee note that primary aim of the Sainik Schools is to prepare
cadets for entry into the National Defence Academy and Indian Naval Academy. The
next aim is to remove regional imbalance in the officers' cadre in the Armed Forces.
To achieve the objective, expansion of Sainik Schools has started in a big way with
the announcement of the opening of 100 new Sainik Schools in a new mode which
has been brought out in the succeeding paragraphs. It is a well-known fact that such
expansions need a budgetary support from the nodal Ministry, in this case Ministry
of Defence. However, on the perusal of the data provided by the Ministry, it is
revealed that in the year 2021-22, the Budget Projected by Sainik Schools under BE
was Rs 137.68 crore, which was revised to Rs 300.00 crore and allocated by the
Ministry. During the year 2022-23, Budget Projected under BE was Rs 170.87 crore
and RE for the same year was Rs 235.08 crore, however, it was reduced by
approximately Rs. 35 crore and allocated to Rs. 200 crore. This year (2023-24) Sainik
School asked for a Budget of Rs 175.87 crore, which is yet to be allocated by Director
General of Financial Planning (DGFP). The Committee feel that bearing in mind the
expansion and opening up of the new Sainik School, there should be no reduction in
the budget, rather the Ministry should allocate more budget for a smooth transition

of Sainik School from 33 in numbers to 133 in coming years.

56. The Committee are happy to learn that this year the State Government’s share
has been increased by almost double to Rs 22598.10 lakh in 2021-22 from Rs

10270.99 lakh in 2020-21, while the Central Government share has reduced from Rs.
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31938.29 lakh in 2020-21 to Rs 11950.98 lakh in 2021-22. The Committee desires the
Ministry to be more proactive and ensure that this trend continues in coming years

also.

Challenges and constraints faced by Sainik Schools

57. The Committee note that post implementation of VI CPC and VII'" CPC pay
scales, self-sustaining Sainik Schools are facing funds constraints especially related
to payment of Pay and Pension to their Staff. The Government allocates additional
grants for paying 100% additionality of pay and allowances, pension and family
pension arising out of the difference between V" & VII'"" Central Pay Commission to
the Staff of Sainik Schools. In this regard, the Committee recommend that the
Ministry of Defence should extend the requisite financial support expeditiously to
Sainik Schools to take the issue to a logical conclusion and to remove all pending
anomalies as far as the pay and allowances are concerned. The Committee would
also like to seek a clarification while furnishing the Action Taken Notes whether the
issues of Pay and Pension of the staff pertains only to Fifth and Seventh CPC or

Sixth CPC also recommended for the hike in such allowances.

Renovating old Infrastructure

58. The Committee note that Sainik Schools are well endowed in the matter of
land, buildings and infrastructure, however, few schools being more than 60 years
old, their infrastructure have depleted over a period of time. In order to maintain the
existing infrastructure, the Ministry provides Grant in aid to the tune of Rs. 1 Crore to

each School every year as per their demand. The Committee further note that in
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addition, the Ministry provides grant in aid to these Sainik Schools from time to time
for augmentation/modernisation of their infrastructure. Towards this, the Ministry
provided one-time grant in aid of Rs. 109 crore in  2020-21 to these Sainik Schools
for construction of girls' hostel. Further, the Ministry has also taken steps to
persuade States to provide their share of the infrastructure development of the
Schools. The Committee appreciate that the measures taken by the Ministry has
borne fruit wherein the States have provided Rs. 225 crore to the Schools during
2021-22 for augmentation/ maintenance/ construction of their infrastructure.
However, the Committee would not hesitate to recommend that constant dialogue
should be maintained with the State Governments so that instead of one-time
exercise, it would become a permanent phenomenon and our Sainik Schools can
match the best educational institutions not only in infrastructure but also in state-of-

the-art learning tools.

Infrastructure for girl students in the Sainik Schools

59. From the information supplied by the Ministry, the Committee note that
funding of Rs. 109 Crore was set aside by the Ministry of Defence during 2020-21 for
Sainik Schools for infrastructure creation of required facilities for girl students from
Academic Year 2021-22. In this respect, separate hostel with barbed wire fencing is
provided for the girl cadets to ensure their safety. Also to ensure the security and
well-being of girl cadets in the hostel, one Physical Education Master/Physical
Training Instructor Cum Matron (Female) who accompanies the girl cadets
throughout the day in all the training activities. One Nursing Sister for the medical

requirements of the cadets and two female General Employees for housekeeping and
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maintenance of Girls Hostel are also employed. Separate washrooms are provided to
the girl cadets in the Hostel. Sports fields, auditorium, mess and academic block for
their convenience and ease and also CCTV cameras are installed at various places

for the safety of girl cadets.

60. The Committee are happy to note that the Ministry has taken measures to
ensure that a minimum number of 10 girls in each school are enrolled and these
seats must have a continual reservation 10 per cent out of the total seats in class VI
for girls and in subsequent classes until class 12. The Committee find that the
Ministry is making efforts to improve the infrastructure of each Sainik School and
provided Rs.3.3 crore to 28 Sainik Schools for the construction of girls’ hostel with
all allied facilities and security measures. It is also informed that construction of
girls’ hostel is in progress in each school. As the girl cadets are to be trained along
with the boy cadets in the same training pattern which involves Academics, PT,
Games, Drill and other Co-curricular activities for their overall growth, the Committee
recommend that issues related to girl cadets, whenever these come to the notice of
School authorities, should be taken on priority so the confidence and belief in the

system remains intact.

61. The Committee in their previous report also advised that as the Sainik Schools
had been “only Boys school” for a very long time and since the induction of girl
students had been started recently, therefore an orientation training programme
should be conducted for the faculty/officials and students so that they can be
sensitized to accommodate and respect girls in the school. Consequent to this

observation, the Committee recommend that such exercises shall be conducted on a
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regular basis and they would like to be apprised of the leap forward taken in this
regard from the time of presentation of this Report and furnishing of Action Taken

Note by the Ministry.

Standardized curriculum in new Sainik Schools under Public-private partnership

62. The Committee note that in accordance with the Government of India decision,
100 Sainik Schools under PPP mode will be set up in the first phase. These schools
will be located in all the States of the country. Out of 100, 18 new Sainik Schools are
already functioning. The Committee also note that the Ministry of Defence has not
laid any restriction on the new Sainik Schools to run only Sainik School pattern of
education. New Sainik Schools can have separate vertical for Sainik Schools pattern
as well as non-Sainik Schools pattern. These new schools can be day schools or

residential schools.

63. The Committee further note that the criteria for merit-based admission in the
new Sainik Schools will be same as the existing 33 Sainik Schools wherein students
will be given admission based on merit obtained in all-India level Common

Admission Test conducted by the National Testing Agency.

64. The Committee while noting that the teachers of new Sainik Schools have
undergone a centralized training at IITE, that is, Indian Institute of Teachers
Education at Gandhinagar, recommend that there should be standardized uniform
pattern of education and physical activities otherwise these schools will lose their

relevance and identity.
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65. The Committee also take note of the fact that five States viz. Sikkim, Tripura,
Telangana, Goa & Meghalaya have no Sainik School. This in the opinion of the
Committee is an imbalance which needs to be rectified by the Ministry by taking very
concerted efforts and come out with a concrete plan within a specified time frame as
to how atleast one Sainik School can be established in each of the five States above.
The Committee, therefore, recommend that all the developments initiated in this
regard be communicated to them within three months in order to enable them to

judge the progress made by the Ministry.

66. The Committee would like to seek one more clarification on the split pattern of
establishing the Sainik Schools in the new PPP Mode. Their specific query is about
the second vertical i.e. such schools can also be established in a non Sainik School
Mode. The Committee would like to have more details on this mode and would like to
be apprised how will this mode accomplish the very purpose of establishing the

Sainik Schools.

Appointment of Retired Army Officers as Principals

67. During deliberations, the issues of Army Officers for appointment in new
schools came up and a representative of Sainik Schools Society apprised the
Committee that the same is not possible due to shortage of regular Army Officers for
such appointments. In this respect, the Committee recommend that Ex-Army
Officers/JCOs/NCOs especially from the Army Education Corps may be appointed as
Principals, vice-principals, instructors and teachers in the new Sainik Schools or in
old Sainik Schools where the vacancies are lying for a long time in want of regular

Officers.
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General

68. The Committee have observed that a good number of students passing out of
the Sainik Schools do not join NDA. In this regard the Committee would like to have
a detailed chart containing the figures for the last five years of each and every Sainik
School clearly bringing out a comparative figure of how many students passed class
12 and how many out of them were selected for NDA or Naval Academy. Based on
the information supplied by the Ministry, the Committee would examine this issue in

depth subsequently.

New Delhi; JUAL ORAM
17 March, 2023 Chairperson
............... Phalguna, 1944 (Saka) Standing Committee on Defence
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Coast Guard Organisation
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10. R Adm Kapil Mohan Dhir Senior Advisor/DMA
11. R Adm CR Praveen Nair ACNS (P&P)
12. Sh. Rajesh Sharma Addl. FA (RS) & JS
2. At the outset, the Chairperson welcomed the Members of the Committee and

informed them of the agenda for the Sitting i.e. oral evidence of the representatives of
Ministry of Defence in connection with examination of Demands for Grants for the year
2023-24.

3. Thereafter, the Chairperson welcomed the Defence Secretary, representatives of the
Armed Forces and the Ministry of Defence to the Sitting of the Committee convened to
deliberate on various aspects relating to Demands for Grants of the Ministry of Defence for
the year 2023-24.

4. The Chairperson informed all the agenda for the Sitting i.e. oral evidence of the
representatives of Ministry of Defence in connection with examination of Demands for
Grants for the year 2023-24 on the subjects ‘General Defence Budget, Capital Outlay on
Defence Services, Department of Military Affairs (DMA), Ministry of Defence (Civil),
Defence Public Sector Undertakings (DPSUs), Directorate General Defence Estate
(DGDE), Border Roads Organization (BRO), Coast Guard Organisation (CGO), Navy and
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Joint Staff and requested the representatives of the Ministry of Defence to brief the
Committee on various issues included in the agenda for the day. He also drew their
attention to Direction 55(1) of the Directions by the Speaker, Lok Sabha stipulating that the
discussions in the Sitting are to be treated as confidential and are not to be made pubilic till

the Report of the Committee on the subject is presented to Parliament.

5. The Defence Secretary initiated the discussion by giving an overview of Defence
Services Estimates and other Demands for Grants of the Ministry of Defence for 2023-24.

The highlights of the brief given by the Defence Secretary are as under:

i. Enhancement of Rs. 68,371 crore i.e. 13 percent in total Defence Budget
compared to allocation in Budget 2022-23; and

i.  Unprecedented 44 percent jump in non-salary revenue allocation in 2023-24.

6. Then, a Power Point Presentation on General Defence Budget was made before the

Committee. This was followed by detailed deliberations on the following issues:

i. Increase in Defence allocation to meet actual requirement keeping in view
current security scenario;

i. Planning for upgradation and modernisation of conventional arms and
ammunition taking into account emerging and evolving technologies of
warfare;

iii. Allocation for Research & Development and Defence Research and
Development Organisation (DRDO) in 2023-24;

iv.  Timely procurement of equipment, arms and ammunition for the Armed
Forces;

v. Increase in Defence budget for 2023-24 taking into account Revised
Estimates 2022-23, inflation and depreciation of the rupee compared to dollar;

vi.  Savings and effect on pensionary liabilities on account of implementation of
Agneepath scheme;

vii.  Strategy for achieving complete indigenization and self-reliance in Defence
sector;
viii. ~ Need for increase in recruitment of manpower for Armed Forces;

ix. Defence Budget as percentage of Gross domestic Product (GDP);
x.  Creation of non-lapsable Defence Modernisation Fund;
xi.  Share of Defence budget in total Budget of the country;

xii.  Mismatch between projection and allocation in Defence Budget for the
Financial Year 2023-24;

xiii.  Extant systems of checks and balances to prevent incidents of spying;

xiv.  Achievement of target of 68 percent of capital acquisition through domestic
sources;

xv.  Association with private players in Defence sector;
xvi.  Motivation for scientists in Defence sector;
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xvii.  Selection for strategic partner countries in Defence sector; and
xviii. ~ Comparison with neighboring countries regarding expenditure on
development of infrastructure.
7. The Chairperson, on behalf of the Committee, congratulated the Ministry of Defence,

HAL, DRDO and other participant organizations for successful Aero India 2023 held in

Bengaluru.

8. After tea break, the representatives of the Ministry of Defence and the Defence

Public Sector Undertakings (DPSUs) commenced their briefing on the subject ‘Defence

Public Sector Undertakings’ through their Power Point Presentations.

This was followed by detailed deliberations on the following issues:

Vi.

Vii.

viii.

Xi.

Xii.

Xiii.

Xiv.
XV.

XVi.
XVii.

XViii.

Recruitment of independent Directors in Boards of DPSUs;

Filling of vacancies in Boards of DPSUs;

Availability of raw materials in the country;

Need for improvement in functioning of Mishra Dhatu Nigam Limited
(MIDHANI);

Assistance from private players and academia in Research and
Development in Defence sector;

Coordination of DPSUs with Micro, Small and Medium Enterprises
(MSMESs) in the country;

New contracts acquired by Hindustan Aeronautics Limited (HAL), Bharat
Electronics Limited (BEL) and Goa Shipyard Limited (GSL);

Request received from the State Governments regarding Defence
Industrial Corridors;

Preference for the public sector over private players in Defence
manufacturing;

Foreign collaboration by Bharat Dynamics Limited (BDL) for
manufacturing of missiles and rockets;

Production capacity of HAL, time taken for development of a product and
use of indigenous engines;

Availability of health equipment and stents manufactured by MIDHANI in
the market;

Timeline for manufacturing of Light Combat Helicopter and Aircraft and 5™
Generation Aircraft by HAL;

Contribution of BEL towards Defence Industrial Corridor in UP;

Time taken by DPSUs for development and delivery of equipment for the
Armed Forces;

Difference in the 4 positive lists of indigenization;

Need for intensification of efforts for indigenization and increase in exports
by DPSUs;

Establishment of Defence corridors and other facilities in Ambala; and
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XiX.

Progress of manufacturing of bulletproof jackets by MIDHANI.

9. Thereafter, a Power Point Presentation by the representatives of the Defence

Estates Organisation (DEO) was made. This was followed by extensive discussion on the

following points:

Vi.
Vii.

viii.

Increase in Revised Estimates allocation to DEO for 2022-23;

Proposal from the State Government for provision of Defence Land;

Issues such as access to roads etc. faced by general public in Cantonment
areas and efforts for resolution of these issues;

Elections for Cantonment Boards;

Increase in limit for carrying out ‘repairs’ in Cantonment areas and revision in
bye-laws;

New Cantonment Bill;

Policy regarding handing over of schools and Defence institutions to civil
municipal bodies adjoining the cantonment areas; and

Pendency of cases pertaining to DEO.

10.  Followed by DEO, a Power Point presentation on Border Roads Organization (BRO)

was made. The deliberations were held on the subject on following points:

Vii.

viii.

Forest and National Green Tribunal (NGT) Clearances for construction by
BRO;

Cost difference between construction of normal road and road constructed by
BRO using new technologies;

Classification of a road as a ‘border’ road;

Difference between allocation under Budget and Revised Estimates for BRO
for the past few years;

Budgetary figures for BRO for 2023-24;

Consideration of security, geological and safety parameters by BRO while
executing construction tasks keeping in view recent incident in Joshimath,
Uttarakhand;

Memorandum of Understanding (MoU) with Jharkhand Government for supply
of manpower;

Aid in tourism opportunities due to infrastructure created by BRO; and

Welfare activities in areas from where maximum manpower is employed by
BRO.

11.  Thereafter, the Chairperson invited representatives of the Coast Guard Organisation.

The representatives of the Coast Guard Organisation commenced their briefing through a

Power Point Presentation. This was followed by discussion on following points:
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Adequate capability of the Coast Guard Organisation in terms of manpower
and resources;

Recovery of drugs and curb on drug smuggling achieved by Coast guard in
2021-22 and 2022-23; and

Shortage of manpower in Marine Police in some States.

12.  Thereafter, the representatives of the Ministry of Defence commenced their briefing

through a Power Point presentation on Navy and Joint Staff. This was followed by detailed

deliberations inter alia on the following issues:

Vii.
viii.

XI.

Revised Estimates 2022-23, Budget Estimates 2023-24 and projected
requirement for Navy and Joint Staff;

Cost, Commissioning of indigenous aircraft carrier and proposal for third
aircraft carrier;

Sanctioned strength of National Defence Academy (NDA);

Progress on theaterisation of Armed Forces;

Strength of Indian Navy in comparison with neighboring countries;

Intake of girl candidates in Sainik Schools and NDA and plan to absorb them
in the Forces;

Proposal to add new battalions in the Forces;

Proposal to fill up vacant posts at Officers’ level in the Services;

Formalized National Security Policy;

Analysis of current threat perception; and

Possibility of the Quadrilateral Security Dialogue (QUAD) evolving into
security and military alliance.

13.  The Chairperson, at the end, thanked the representatives of the Ministry of Defence

and the Services for extensive discussion on the Demands for Grants and for responding to

the queries of the Members. The Chairperson also requested the representatives to furnish

information which was not readily available to the Secretariat expeditiously.

The witness then withdrew.

The Committee then adjourned.

A copy of verbatim record of the proceedings has been kept on record.
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STANDING COMMITTEE ON DEFENCE (2022-23)

MINUTES OF THE FIFTH SITTING OF THE STANDING COMMITTEE ON
DEFENCE (2022-23)

The Committee sat on Wednesday, the 22 February, 2023 from 1100 hrs. to 1815

hrs. in ‘Main Committee Room’, Parliament House Annexe, New Delhi.
PRESENT

JUAL ORAM - CHAIRPERSON

MEMBERS

LOK SABHA

Kunwar Danish Ali

Shri D.V. Sadananda Gowda

Shri Rattan Lal Kataria

Prof. (Dr.) Ram Shankar Katheria
Dr. Rajashree Mallick

Shri Reddeppa Nallakonda Gari
Shri Uttam Kumar Reddy Nalamada
Shri Brijendra Singh
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RAJYA SABHA
10 Dr. Ashok Bajpai
11 Shri Prem Chand Gupta
12 Shri Sushil Kumar Gupta
13 Shri Kamakhya Prasad Tasa
14 Dr. Sudhanshu Trivedi
15 Smt. P.T. Usha
16 Lt. Gen. (Dr.) D. P. Vats (Retd.)
17 Shri K.C. Venugopal
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SECRETARIAT

Smt. Suman Arora - Joint Secretary

Dr. Sanjeev Sharma - Director

Shri Rahul Singh - Deputy Secretary
LIST OF WITNESSESS

MINISTRY OF DEFENCE

ARMY

1 Gen Anil Chauhan CDS & Secretary/DMA
2 Ms. Rasika Chaube FA(DS)
3 Sh. Rajesh Sharma Addl. FA (RS) & JS
4 Lt Gen BS Raju VCOAS
5 Lt Gen MV Suchindra Kumar DCOAS (Strat)
6 Lt Gen JB Chaudhari DCOAS (CD&S)
7 Lt Gen Samir Gupta DG FP
8 Lt Gen Manoj Kumar Katiyar DGMO
9 Lt Gen CP Cariappa MGS
10 Lt Gen Vineet Gaur DG CD
11 Lt Gen C Bansi Ponnappa Adjutant General
12 Lt Gen AJ Fernandez DG SD
13 Lt Gen Rajinder Dewan QMG
14 Maj Gen k Narayanan JS (Army & TA)
15 Maj Gen R Putarjunam ADG AE 7 HoS (AEC)
16 Maj Gen CS Mann ADG ADB
17 Maj Gen Abhinaya Rai ADG SP
18 Maj Gen Bikramdeep Singh ADG FP

NATIONAL CADET CORPS (NCC)
1 Ms. Rasika Chaube FA(DS)
2 Ms. Nivedita Shukla Verma Spl. Secretary
3 Ms. Dipti Mohil Chawla Additional Secretary/DoD
4 Lt Gen. Gurbirpal Singh DGNCC
5 Sh. Rajesh Sharma Addl. FA (RS) & JS
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Ms. Nishtha Upadhyay

Joint Secretary

6
SAINIK SCHOOL
1 Ms. Rasika Chaube FA(DS)
2 Ms. Nivedita Shukla Verma Special Secretary
3 Ms. Dipti Mohil Chawla Additional Secretary/DoD
4 Sh. Rajesh Sharma Addl. FA (RS) & JS
5 Shri Rakesh Mittal JS (Lands / SS)
AIR FORCE
1 Gen Anil Chauhan CDS & Secretary/DMA
2 Ms. Rasika Chaube FA(DS)
3 Air Mshl AP Singh VCAS
4 Air Mshl N Tiwari DCAS
5 AVM H Bains JS(Air)
6 Sh. Rajesh Sharma Addl. FA (RS) & JS
7 AVM M Mehra ACAS Fin(P)
8 AVM G Thomas ACAS (Plans)
9 AVM T Chaudhry ACAS (Proj)
DEFENCE RESEARCH & DEVELOPMENT ORGANISATION (DRDO)
1 Dr. Samir Venkatpati Kamat Secretary
2 Ms. Rasika Chaube FA(DS)
3 Shri KS Varaprasad DS & DG (HR)
4 Shri Hari Babu Srivastava 0S&DG
5 Ms Suma Varughese OS&DG(MED&Co0S)
6 Dr. UK Singh OS&DG(LS)
7 Shri Purusottam Be;j. OS&DG(R&M)
8 Shri AD Rane OS&DG(BrahMos)
9 Dr (Ms) Chandrika Kaushik OS&DG(PC&SI)
10 Sh. Rajesh Sharma Addl. FA (RS) & JS
11 Shri Vedveer Arya Addl FA&JS
12 Dr. Ravindra Singh Director(DPA)
13 Director (Planning and
Dr. Sumit Goswami Cooperation)
DIRECTORATE OF ORDNANCE - NEW DPSUs
1 Ms. Nivedita Shukla Verma Special Secretary
2 Ms. Rasika Chaube FA(DS)
3 Sh. Rajesh Sharma Addl. FA (RS) & JS
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4 Shri Surendra Prasad Yadav JS (LS)

5 Shri Rajeev Prakash JS (NS)

6 Shri Jayant Kumar JS (Aero)

7 Shri Shalabh Tyagi JS (P&C)

8 Shri Anurag Bajpai JS (DIP)

9 Shri Sanjeev Kishore DGO (C&S)

10 Shri N | Laskar DDG (Budget)
11 Shri Umesh Singh DDG (NDCD)
12 Shri Birendra Pratap Director (NDCD)
13 Shri Ravi Kant CMD (MIL)

14 Shri Rajesh Choudhary CMD (AWEIL)
15 Shri S.K. Sinha CMD (TCL)

16 Shri Rajeev Puri CMD(YIL)

17 Shri Sanjiv Kumar CMD (IOL)

18 Shri V.K Tiwari CMD (GIL)

19 Shri Sanjay Dwivedi Director/AVANI
20 Maj Gen Pankaj Malhotra ADG MO (B)
21 Maj Gen Mohit Wadhwa ADG EM

2.

As the Chairperson of the Committee was not able to attend the Sitting, Lt. Gen Dr.

D P Vats (Retd.) was chosen as the Acting Chairperson for the Sitting by the Members of
the Committee present during the Sitting under the Rule 258(3) of the Rules of Procedure
and Conduct of Business in Lok Sabha.

3. The Acting Chairperson welcomed the Members of the Committee and informed
them of the agenda for the Sitting. The Committee then invited the representatives of the
Ministry of Defence. The Chairperson welcomed them to the Sitting of the Standing
Committee on Defence and requested them to brief the Committee on various issues
included in the agenda for the day and drew their attention to Direction 55(1) of the

Directions by the Speaker, Lok Sabha.

4. The Vice Chief of Army Staff commenced the briefing by giving an overview on Army
to the Committee and thereafter, a Power Point presentation was made. This was followed

by detailed deliberations on following issues:

1) Budgetary allocation to Army;
2) Restructuring of training as per current requirements.
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5.

Upgradation of infrastructure, technological prowess and military capabilities
Providing humanitarian assistance and speedy relief during calamities

Gender neutrality in Indian Army

Contribution in sports by Army

Emergency procurement powers to the Indian Army with effect from October
2022

Need for robust digital infrastructure

Preparation for Nuclear, Chemical and Biological War in future

Status of Vintage and other category equipment in Indian Army

Efforts being made towards indigenisation by Indian Army

Thereafter, the Chairperson invited representatives of the National Cadet Corps

(NCC). They made a Power Point presentation before the Committee which was followed

by discussion on following issues:

1)

~NOoO O bk~ WN
N N N N N N

Shortage of Trainers in NCC and Recruitment of Ex-servicemen / Ex-NCC
cadets as instructors in NCC

Need for latest equipment for training to NCC Cadets

Reservation of NCC cadets in State Government and CAPFs jobs

Cyber, Computer, Laser and space expertise training to NCC cadets.
Employment opportunities for NCC cadets in private Industries
Implementation of Self Financing Scheme(SFS) in schools and colleges.
Issues related to low selection rate of NCC cadets as officers in Armed Forces

6. The representatives of the Sainik Schools were invited next by the Chairperson. The

representatives of the Sainik Schools commenced their briefing through a Power Point

presentation which was followed by discussion on following issues:

Opening of 100 new schools in partnership with private sector

2) To appoint retired officers/ JCOs NCOs as Principals, Vice-Principals and
Instructors in Sainik schools.
3) Shortage of Funds, inadequate infrastructure and deficiency of quality staff in
Sainik Schools.
4) Compulsory training to teachers of new Sainik schools.
5) Low number of Sainik schools students joining Armed Forces.
7. Subsequent to the briefing by the Vice Chief of the Air Staff regarding overview on

modernization plan of Indian Air Force (IAF), a Power Point presentation was made. This

was followed by detailed deliberations on following issues:

1)
2)

Sharp decline in the projected budget for the year 2023-24 as compared to
the financial year 2022-23.
Shortage of authorized squadrons strength
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3) Study to analyze the major reasons for the delay of LCA

4) Modernisation of Fighter Aircraft

5) Shortage of officers in Indian Air Force

8. Then, a Power Point presentation was made by representatives of DRDO on

Defence Research and Development which was followed by discussion on the following

points:
1) Free of cost patents of DRDO to Private Industry
2) Transfer of technology to private industries.
3) Use of Test facilities of DRDO by Private Industry.
4) Issue related to delay of Mission mode projects of DRDO
5) Use of Kaveri engine for unmanned combat aircraft.
6) Indigenisation of products by DRDO
7) Shortage of Scientists in DRDO
9. Thereafter, a Power Point presentation was made by the representatives of the

Directorate of Ordnance on new DPSUs, representatives of each of the new DPSU,
namely Munitions India Limited(MIL), Armoured Vehicles Nigam Limited(AVNL), Advanced
Weapons and Equipment India Limited(AWEIL), Troop Comforts Limited(TCL), Yantra India
Limited(YIL), India Optel Limited(IOL) and Gliders India Limited(GIL) made power point

presentation. Thereafter, the Committee had discussion on the following points:

Status of Order Book position of DPSUs

Thrust to earn more profits by the DPSUs

Installation of new machines for R&D activities in the DPSUs
Modernisation activities taken by all the DPSUs
Indigenisation programmes of the DPSUs
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10. The Chairperson directed the representatives of the Ministry to furnish written

replies/information on the points raised by the Members at the earliest.

The witnesses then withdrew

The Committee then adjourned.

11. A copy of verbatim proceedings has been kept on record.
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STANDING COMMITTEE ON DEFENCE (2022-23)

MINUTES OF THE SIXTH SITTING OF THE STANDING COMMITTEE ON
DEFENCE (2022-23)

The Committee sat on Friday, the 24 February, 2023 from 1100 hrs. to 1600 hrs. in
Committee Room No. ‘C’, Parliament House Annexe, New Delhi.

PRESENT
LT. GEN. DR. D. P. VATS (RETD.) - ACTING CHAIRPERSON
MEMBERS
LOK SABHA
2. Shri Rattan Lal Kataria
3.  Kunwar Danish Ali
4. Shri Nallakonda Gari Reddeppa
5. Shri Brijendra Singh
6. Shri Mahabali Singh
RAJYA SABHA
7.  Dr. Ashok Bajpai
8. Shri Prem Chand Gupta
9.  Shri Sushil Kumar Gupta
10. Dr. Sudhanshu Trivedi
11. Smt. P. T. Usha
12. Shri G.KVasan
SECRETARIAT
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Smt. Suman Arora -

Joint Secretary

2. Dr. Sanjeev Sharma - Director
Shri Rahul Singh - Deputy Secretary
LIST OF WITNESSES
S. No. |Name of Officers Designation
Procurement Policy & Defence Planning
1. Shri Giridhar Aramane Defence Secretary
2. Gen Anil Chauhan CDS & Secretary/DMA
3. Vice Admiral SN Ghormade VCNS
4. Air Mshl BR Krishna CISC
5. Ms. Rasika Chaube FA(DS)
6. Ms. Nivedita Shukla Verma Special Secretary
7. Lt. Gen Anil Puri AS/DMA
8. Sh. Pankaj Agarwal DG(Acq)
0. Ms. Dipti Mohil Chawla Additional Secretary/DoD
10. Shri T Natarajan Additional Secretary (DP)
11. Air Mshl N Tiwari DCAS
12. Lt Gen MV Suchindra Kumar DCOAS (Strat)
13. Lt Gen Rashim Bali DG SP
14. Lt Gen Vineet Gaur DG CD
15. Lt Gen Manjinder Singh DCIDS (PP &FD)
16. ADG Rakesh Pal ADG CG & Addl Charge DG ICG
17. Shri Dinesh Kumar JS & AM(MS)
18. Shri Dharmendra Kumar Singh JS&AM (Air)
19. Dr. Ajay Kumar JS & AM(LS)
20 Shri Jayant Kumar JS(Aero)
21. Sh. Rajesh Sharma Addl. FA (RS) & JS
22. AVM Rajiva Ranjan ACIDS (PP & FS)
23. Maj Gen Ashok Singh ADG PS
24. AVM G Thomas ACAS (Plans)
25. RAdm P.A.A.R Sadiq Acquisition Tech (M&S)
26. Maj Gen Abhay Dayal ADG Acq
27. AVM M Mehra ACAS Fin(P)
28. Maj Gen k Narayanan JS (Army & TA)
29. RAdm CR Praveen Nair ACNS
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30.  |Maj Gen Abhinaya Rai ADG SP
31. |Maj Gen Bikramdeep Singh ADG FP
32. Maj Gen NKV Patil ADG Proc (B)
33. Sh. Ambarish Barman Director (Budget)
34. Sh. Subhash Kumar OSD (Budget)
Welfare of Ex-Servicemen
1. Shri Vijoy Kumar Singh Secretary ESW
2. Ms. Rasika Chaube FA(DS)
3. Lt. Gen PS Shekhawat DG (DC&W)
4. Lt Gen C Bansi Ponnappa Adjutant General
5. VVAdm Suraj Berry Controller Personnel Services
6. Air Mshl RK Anand DG (Admn)
7. Dr Pudi Hari Prasad Joint Secretary (ESW)
8. Maj Gen Sharad Kapoor DG (Resettlement)
0. Sh. Rajesh Sharma Addl. FA (RS) & JS
10. Maj Gen Ashok Singh ADG PS
11. AVM Ashok Saini ACAS
12. RAdm Manish Chadha ACOP
13. Commodore HP Singh Secretary KSB
14. Sh. Ambarish Barman Director (Budget)
15. Sh. Subhash Kumar OSD (Budget)
16. Dr. PP Sharma OSD
Ministry of Defence (Pension)
1. Shri Vijoy Kumar Singh Secretary ESW
2. Shri Praveen Kumar, IDAS Addl. CGDA
3. Dr Pudi Hari Prasad Joint Secretary (ESW)
4. Sh. Rajesh Sharma Addl. FA (RS) & JS
5. Ms. Sarika Aggarwal Synrem IDAS, Jt. CGDA
6. Dr. Jayaraj Naik IDAS, Jt. CGDA
7. Sh. Ambarish Barman Director (Budget)
8. Sh. Subhash Kumar OSD (Budget)
Ex-Servicemen Contributory Health Scheme
1. Shri Vijoy Kumar Singh Secretary ESW
2. Dr Pudi Hari Prasad Joint Secretary (ESW)
3. Sh. Rajesh Sharma Addl. FA (RS) & JS
4. Maj Gen N R Indurkar MD ECHS
5. Col PK Mishra Director, ECHS
6. Sh. Ambarish Barman Director (Budget)
7. Sh. Subhash Kumar OSD (Budget)
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2. As the Chairperson of the Committee was not able to attend the Sitting, Lt. Gen Dr.
D P Vats (Retd.) was appointed as the Acting Chairperson for the Sitting, by the Members
of the Committee present during the Sitting, citing Rule No. 258(3) of the Rules of

Procedure and Conduct of Business in Lok Sabha on Parliamentary Committees.

3. The Acting Chairperson then welcomed the Members of the Committee and informed
them of the agenda for the Sitting. The Committee then invited the representatives of the
Ministry of Defence. The Chairperson welcomed them to the Sitting of the Standing
Committee on Defence and requested them to brief the Committee on various issues
included in the agenda for the day and drew their attention to Direction 55(1) of the

Directions by the Speaker, Lok Sabha.

4. The representatives of the Ministry of Defence then gave a Power Point Presentation
on Defence Procurement Policy. This was followed by extensive discussion on following

points:

i Emphasis on Atmanirbhar Bharat- Indigenisation of the Defence  equipment
and self reliance in Defence;

ii Ease of doing business;

iii Push for Domestic Ecosystem and offsets;

iii Decrease in the procurement of defence equipment from foreign  industries
and promotion of domestic industries;

1Y% Revision of the Defence Acquisition Procedure;and

V. Emphasis on Integrated Defence Capability Plan and Obsolescence

Management

5. Thereafter, the representatives of the Ministry of Defence commenced their briefing
through a Power Point Presentation was made by the representatives of the Department of

Ex-Servicemen Welfare. This was followed by detailed deliberations on following issues:

i. Budgetary grants for the Department of Welfare of Ex-Servicemen;
i. Details of Agniveer Scheme and their placement;
iii. Placement opportunities and the process of resettlement for Ex-Servicemen;
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iv. Filling up of vacancies in Group B and Group C Non-Gazetted posts which are
reserved for Ex-Servicemen;

v. Lack of uniformity in the States/UTs regarding ex-gratia monetary
benefits/compensation to the martyrs in the country; and

vi. Role and responsibilities of Kendriya, Rajya and Zilla Sainik Boards.

6. Thereafter, a Power Point Presentation on Ministry of Defence-Pension was made
by representatives of Ministry of Defence. This was followed by extensive discussion on

the following issues:

i. Various components of the Defence Pension;

i Implementation of SPARSH for defence pensioners;

i Issues related with One Rank One Pension (OROP);and
v. Details regarding Equalisation of Pension.

7. Subsequently, a Power Point Presentation was made by the representatives of the
Ex-Servicemen Contributory Health Scheme (ECHS) under Ministry of Defence, which was

followed by discussion on following issues:

i.  Budgetary grants and the utilization of funds under Ex-Servicemen
Contributory Health Scheme (ECHS);

ii.  Vacancies of specialists in Polyclinics;

iii.  Denial of services by the private empanelled hospitals to the ECHS
beneficiaries;

iv.  Creation of Integrated Complexes;and

v. ECHS/facilities boarded out and/or medically unfit cadets.

8. The Chairperson thanked the Defence Secretary, General Officers and other Officers
for extensive discussion and directed the representatives of the Ministry of Defence and

other organizations to furnish written replies to all the queries at the earliest.

The witnesses then withdrew.

A copy of verbatim record of the proceedings has been kept.

The Committee then adjourned.
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STANDING COMMITTEE ON DEFENCE (2022-23)

MINUTES OF THE SEVENTH SITTING OF THE STANDING COMMITTEE ON
DEFENCE (2022-23)

The Committee sat on Thursday, the 16 March, 2023 from 1500 hrs. to 1530 hrs. in
Committee Room No. ‘C’, Parliament House Annexe, New Delhi.

PRESENT

SHRI JUAL ORAM - CHAIRPERSON

MEMBERS

LOK SABHA

2 Shri Nitesh Ganga Deb

3 Shri Rahul Gandhi

4, Shri Annasaheb Shankar Jolle
5. Choudhary Mehboob Ali Kaiser
6 Shri Rattan Lal Kataria

7 Prof.(Dr.) Ram Shankar Katheria
8 Kunwar Danish Ali

9 Shri Reddeppa Nallakonda Gari

10. Shri Uttam Kumar Reddy Nalamada
11 Shri Jugal Kishore Sharma
12 Shri Prathap Simha
13. Shri Brijendra Singh
RAJYA SABHA
13. Dr. Ashok Bajpai
14. Shri Sushil Kumar Gupta
15. Shri Venkataramana Rao Mopidevi
16. Shri Kamakhya Prasad Tasa
17. Dr. Sudhanshu Trivedi
18. Smt. P.T. Usha
19. Shri G.K.Vasan

20. Lt. Gen. Dr.D.P.Vats (Retd.)
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21. Shri K.C. Venugopal

SECRETARIAT
1. Smt. Suman Arora - Joint Secretary
2. Dr. Sanjeev Sharma - Director
3. Shri Rahul Singh - Deputy Secretary
2. At the outset, the Chairperson welcomed the Members of the Committee and

informed them about the agenda for the Sitting. The Committee then took up for

consideration the following draft Reports:-

(i)

(iii)

(iv)

‘Action Taken by the Government on the
Observations/Recommendations contained in the Twenty-ninth Report
on Demands for Grants of the Ministry of Defence for the year 2022-23
on ‘Directorate of Ordnance (Coordination and Services)-New DPSUs,
Defence Research and Development Organisation (DRDO), Directorate
General of Quality Assurance (DGQA) and National Cadet Corps (NCC)
(Demand No. 20)’;

Demands for Grants of the Ministry of Defence for the year 2023-24 on
‘General Defence Budget, Border Roads Organisation, Indian Coast
Guard, Defence Estates Organisation, Defence Public Sector
Undertakings, Welfare of Ex-Servicemen and Defence Pension (Demand
Nos. 19 and 22)’;

Demands for Grants of the Ministry of Defence for the year 2023-24 on
‘Army, Navy, Air Force, Joint Staff, Ex-Servicemen Contributory Health
Scheme and Sainik Schools (Demand Nos. 20 and 21)’;

Demands for Grants of the Ministry of Defence for the year 2023-24 on
‘Capital Outlay on Defence Services, Procurement Policy and Defence
Planning (Demand No. 21)’;and

Demands for Grants of the Ministry of Defence for the year 2023-24 on
‘Directorate of Ordnance (Coordination and Services)-New DPSUs,
Defence Research and Development Organisation and National Cadet
Corps (Demand Nos. 20 and 21)’.
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3. After some deliberations, the Committee adopted the above reports without any
modifications.

***Does note pertain to the report™*

4. The Committee authorized the Chairperson to finalise the above draft Reports and

present the same to both the Houses of Parliament on a date convenient to him.

The Committee then adjourned.

*kkkkkkk
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